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LEGISLATIVE ASSEMBLY.
Monday, 16th Sepiember, 1935,

SPEECH DELIVERED TO THE COUNCIL OF STATE AND TIIE
LEGISLATIVE ASSEMBLY BY HIS EXCELLENCY THE
VICEROY.

His Excellency the Viceroy having arrived in procession with the
Presidents of the Council of State and the Legislative Assembly took
his seat on the Dais at Eleven of the Clock.

His Excellency the Viceroy: Gentlemen, once again it is my
privilege as Viceroy to address Honourable Members of both Houses and to
give a brief review of the general conditions affecting India, but before doing
80, I wish to make a brief reference of a personal character.

Before I shall have an opportunity of addressing you again, my Govern-
ment will have said farewell to a valued colleague, and the Upper House to one
of its most distinguished Members. Field-Marshal Sir Philip Chetwode’s
term of office as Commander-in-Chief has been one of the most eventful within
living memory for the Army in India, and T cannot let this opportunity pass
without paying my heartfelt tribute to the value of the outstanding services
that he has rendered to India.

In addressing the Members of the Legislative Assembly in January last
I expressed the hope that local Governments and local committees would
receive the support of all communities in celebrating the 25th anniversary
of the accession of His Majesty the King-Emperor to the Throne, and that the
princes and people of India would once more give proof of their devotion
to the Crown and of their sympathy for those in need by responding to my
appeal on behalf of a fund to commemorate the occasion in an appropriate
manner. I am glad to be able today to acknowledge how magnificently my
expectations have been fulfilled. From every part of India my Government
received reports of the genuine and spontaneous exhibitions of enthusiasm which
accompanied the Jubilee celebrations not only in the larger towns but also in
small and remote villages. The efforte of a few misguided people here and
there to mar the occasion only served to show how few such persons were,
and how out of sympathy with the general spirit of the people of India, who
everywhere were eager to show their loyalty and devotion to the Crown. The
response to my appeal has been equally gratifying and it is evidence of the
nerosity of the princes and people of India that the total collections for the
ilver Jubilee fund amount to the splendid sum of over Rs. 125 lakhs. This
result could not have been achieved without good organisation and much
well-directed effort, and to all those, throughout the length and breadth of the
land, who have contributed in any way to the success of the Fund I accord
my grateful thanks. It will, I am certain, be a cause of great satisfaction to
‘His Majesty the King-Emperor to kn8w that his Silver Jubilee will for all
time be associated in India with so great an increase in the resources of institu-
tions which bring relief to those in sickness and distress.
{( 1013 )
L217LAD A
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I now turn to Foreign Affairs. As regards Nepal, I would only say that
1934 added still another year to the long tale of unbroken friendship and
mutual confidence which are traditional between India and this her only
Asiatic neighbour within the Himalayan wall.

In another frontier field there are interesting developments to record. As
the result of an agreement concluded with His Highness the Maharaja of
Kashmir in March last, the Civil and Military Administration of the trans-Indus
portion of the Gilgit Wazarat was taken over by the Government of India on the
1st of last month. The change, without diminishing the suzerain rights of His
Highness, places undivided local control in the hands of the Government
of India on an important sector of the Indian frontier. I am happy to be in
& position to assure the House that the reorganisation has been completed
without additional expenditure to Indian revenues.

Beyond the Gilgit frontier stands Sinkiang or Chinese Turkestan, the
westernmost province of China. In this Province the situation continues to be
obscure and uncertain. My Government learnt with concern of the distress
caused by the rocent civil turmoil in this friendly and important Province and
the ensuing dislocation of the ancient commerce between India and China by
the Karakoram passes. The Indian traders in Sinkiang have unfortunately
suffered much hardship and loss both to life and property, but there are signs
that the efforts of His Majesty’s Consulate at Kashgar in their behalf are
bearing fruit. Indeed one of the most affecting tributes of loyalty to the
King-Emperor came from these very traders, who despite all hardships and
losses in this distant land combined to contribute a sum of several thousand
rupees to His Majesty’s Silver Jubilee fund. Our sympathies are with the
local Binkiang authorities and with the Central Chinese Government in their
task of maintaining order and control, a matter of no little neighbourly
concern to India.

My Government have under active consideration the question of the
improvement of trade facilities between India and Afghanistan in the light of
the report of the Trade Delegation which visited that country from India in
the spring of last year. In particular it is our desire, if possible, to devise
means of lessening the difficulties to Indian trade created by the recent adop-
tion by the Afghan Government of a State trade monopoly system.

His Majesty’s Government and the Government of India have special
relations of long standing with the independent rulers of the States on the Arab
Coast of the Persian Gulf and have accepted special responsibilities towards
them. In order to strengthen these ties and in view of the fact that the Arab
Coast has acquired a new and increasing importance as a result of the establish-
ment of the Imperial Airways route on that coast and of recent commercisl
developments, His Majesty’s Government, with the concurrence of His
Excellency the Shaikh of Bahrain, have now transferred to Bahrain their naval
stations hitherto existing at Henjam and Basidu. His Highness the Sultan of
Muscat, Their Excellencies the Shaikhs of Kuwait and Bahrain, and certain of
the Trucial Coast Shaikha have concluded agreements with the British Govern-
ment, which facilitate the passage of the aircraft which form a link of ever-
increasing importance in the Empire chain of communications—a link in which
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the Government of India have a vital interest. I shall always remember with
pleasure my meetings with ocertain of the Arab rulers in the course of my recent
journeys by air through their territories. Their loyalty to their ancient
associations with the British Government and the Government of India was on
that oocasion expressed in the most marked manner, and they may rest assured
that no Viceroy in India can fail to have their interest at heart.

The frontier province of Baluchistan has been the focus of world-wide
sympathy on account of the terrible earthquake which, as Honourable Members
are aware, recently overtook the city of Quetta and the surrounding areas and
which caused a loss of life and destruction of property probably unprecelented
in the history of this country. The outstanding feature of the scene of suffering
and devastation that followed this catastrophe was the prompt and effective
manner in which the troops of the Quetta garrison—officers and men—were
organised for relief and rescue work. I had the privilege of paying them all
my personal tribute of admiration during my recent visit to Quetta. I now
take this opportunity again of expressing on behalf of the Government of Indis
and myself our heartfelt sympathy with all those who have suffered and our deep
gratitude to those, including the various relief organisations, who have spared
no efforts to alleviate their suffering and losses ; and, in this connection, I wish
particularly to bring publicly to your notice the magnificent work that was
done by the ladies of Quetta for whose untiring and devoted service it is diffioult
to find words of sufficient praise and appreciation. I must also make mention
of the most generous way in which Local Governments, particularly of the
Punjab, Bombay and the North-West Frontier Province, have responded to
our appeal for help with staff, money and medical and other facilities and we
are indebted to them and their officers for the efficient organisations set up by
them for the reception and relief of refugees. My very sincere thanks are also
due for the generous and world-wide sympathy that has been shown in response
to my appeal for funds. It is evident that the damage which has been caused
amounts to several crores of rupees, aud we shall need all the money we can
oollect if we areto be able effectively to relieve the thousands who have been
rendered homeless and destitute.

The problem of the delimitation of the undemarcated frontier between
Burma and China to which I referred when I last addressed this House has
advanced a stage nearer to solution. As the result of an agreement reached
between His Majesty's Government in the United Kingdom and the Govern-
ment of India on the one hand and the Chinese Government on the other hand
by an Exchange of Notes, a Joint Boundary Commission, with a neutral
Chairman nominated by the League of Nations, has been appointed to deter-
mine the southern section of the undemarcated boundary between Burma and
Yunnan, The League has been fortunate in securing the services of Colone]
Iselin of the Swiss Army as Chairman of the Commission. This officer has
the experience of having successfully and impartislly determined the frontier
between Iraq and Syria, and is thus partioularly well qualified to preside over
the labours of the Commission on the Indo-Chinese frontier. The Commissian
hopes to assemble by the 1st December next and start operstions imme-
diately.

Whilst on the subject of Burma I would remind Honourabls Members
that when I addressed them in January last, I mantioned that the question of

L217LAD a
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the trade relations between India and Burma after separation was the subject
of conversations between my Government and the Government of Burma.
These negotiations have now been concluded and the agreement which has been
reached has been embodied in the Draft Orders in Council which were recently
published for general information. These Draft Orders will in due course be laid
before Parliament in accordance with the provisions of the Constitution Act,
and it would perhaps be inappropriate at this stage to discuss them in any
detail. I would, however, say that they represent the agreed opinions of my
Government and of the Government of Burma as to the régime which is best
calculated to create an atmosphere in which the two countries may, during the

period of transition, soberly and dispassionately consider the problems of their
future relations,

I am aware of the deep interest which Honourable Members have consis-
tently evinced, since the legislation of last year, in the position of Indians in
Zanzibar. The general question is still the subject of discussion between the
Secretary of State for India and the Secretary of State for the Colonies. The
decision of the Secretary of State for the Colonies that, if specific cases of hard-
ship alleged to have resulted from the operation of the Cloves Decrees, are
brought locally to the notice of the Government of Zanzibar, they will be most
carefully investigated by that Government and, if necessary, brought to the
notice of the Secretary of State for the Colonies has already been announced.
All that I can do at this stage is to assure Honourable Members of the unceasing
vigilance and solicitude of my Government,

Honourable Members will remember that in the course of my last address
to the two Houses of the Central Legislature I referred to the outcome of Mr.
Menon's enquiries regarding the probable effects of the Marketing Bill, which
had been gazetted in Kenya, on the interests of Indians. His report has since
been published together with the comments of the Governors of Kenya, Uganda
and Tanganyika. T also informed Honourable Members that in deference to
the wishes of the Government of India the Kenya Government had agreed to
defer progress with the Bill pending consideration of Mr. Menon’s report. It
wes not to be expected that legislation, which had already been announced on
the lines of that existing in the sister territories of Uganda and Tanganyika,
and of which the primary object was to improve methods of marketing, would
be sbandoned. The Government of India, therefore, bent their efforts to
securing such amendments in the Bill as would reduce the hardships and remove
the apprehensions of the Indian trading community in Kenya. The provision
of the Bill which evoked the liveliest criticism was that relating to the grant of
exclusive licences. It was feared that if, as was originally proposed, the
Governor-in-Council was entitled to issue exclusive licences without reference to
the Legislative Council, there would be neither sufficient publicity nor adequate
opportunity for discussing the question whether the issue of such licences was
necessary or justified. In order to meet this objection the Government of
Kenya have inserted a provision in the Bill to the effect that the application
of the principle of an ex« lusive licence to any particular type of produce shall be
effected by motion in the Legislative Council after 14 days’ notice has been
given. Apart from the question of exclusive licences, the chief anxiety of
Indians was that the number of buying centres might be unduly restricted, and
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that they might be located at inconvenient distances from existing ‘marketa.
In this respect the Government of Kenya had agreed to give an assurance that
ali important markets existing at present would be declared as buying ceatres.
It s understood that the Government of Kenya have gone further and have
inserted an amendment in the Bill itself providing that trading centres will
automatically be markets under the Ordinance. Certain subsidiary amend-
ments, such as the provision that reasons for the refusal to grant or renew a
licence shall be recorded in writing, have also been effected. Above all a cate-
gorical assurance has been given both by the Colonial Office and by the Govern-
ment of Kenya that the Bill is not racial in its intention and will not be racial
in its operation. These are important safeguards. As Honourable Members
are aware, the Secretary of State for the Colonics has agreed that the Bill should
not be brought into operation until he has had an opportunity of considering
it as passed, if necessary, in consultation with the Becretary of State for India.
The way is, therefore,still open to further representations by us, should these
become necessary.

A subject of considerable general interest and importance on which I should
like to dwell is the activities of the Indian Research Fund Association. The
Association dcpends for its activities primarily on funds provided by Govern-
ment. The Central Legislature is represented on its Governing Body by two
members elected by the Legislative Assembly and one member elected by the
Council of State, but I am not sure whether the nature or extent of the work
done by the Association are widely known. This must be my excuse for re-
ferring to the subject.

I think I am correct in saying that the Association which was founded in
1911 was the first organisation of its kind to be constituted in the British
Empire ; the Medical Research Councilin England was started only during the
Great War. An increasing degree of public interest is being directed towards
the graver discases which afflict our country, such as malaria, kala-azar and
oholera. In kala-azar notable success has been achieved through investigations
made by a special Commission appointed by the Association and through ancil-
lary enquiries which it partly financed. As a result, this disease which at or.r
time seemed 80 menacing & problem in the Eastern parts of India may now be
said to have been brought definitely under control. During more rocent years
the problems associated with cholera have been receiving intensive study, and
I am informed that there is considerable hope that the enquiries now being
carried out will throw new light on many of the puzrling features of this for-
midable epidemic disease. Malaria is a disease of more widespread incidencs
and presents more varied problems. I peed hardly remind Honoursble Mem-
bers that it was an officer of the Indian Medical Service who discovered how the
disease is trapsmitted and thereby pointed out the course of subsequent
investigation, It is, therefore, In the fitness of things that India
should continue to take a leading part in the investigation of
malarial problems, The Malaria Survey of India organised by the
Indian Research Fund Association has been at work for years past and
has achieved notable results. As an illustration of its activities I may add
that, at the moment, one of its parties is in & survey of Quetta and its
environments where malaria has been, is, one of the major problems of
public health.
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Al of us, perhaps, are familiar by now with the term “ deficiency disease
and all that it conmotes. The Research Fund Association has been for long
cognisant of its fundamental importance and among its most notable achieve-
ments are the researches in nutrition carried out in Coonoor by 8ir Robert
McCarrison who has earned a world-wide reputation and has brought credit
to himself and to India. The results of researches carried out under the
auspices of the Association are published from time to time in the Indign
Journal of Medical Research and the Records of the Malaria Survey—publi-
cations issued under its authority—but for the convenience of the general
public non-technical articles are also issued pericdically to the lay press.

The account that I have given of the activities of the Association has had
to be brief. It must not be regarded as exhaustive. But if it should serve
to focus interest on a branch of research which is of the utmost importance
to the welfare of the country, my object will have been served. For interest
begets sympathy and sympathy encouragement. The lot of the rescarch
worker is often to miss both, because of the highly technical nature of his
investigation and the comparative infrequency of dramatic discoveries. But
these latter, when they come, are the culmination of years of patient toil by
men whose normal reward is only the satisfaction that comes of duty
conscientiously done. Our more enlightened age should at least lend them
the encouragement of a public consciousness of the essentially cumulative
character of scientific discovery.

Honourable Members will be interested to hear of a recent decision taken
by my Government about the disposal of our surplus stocks of quinine.

~ Although Public Health is & transferred provincial subject, the Government
of India decided, some time ago, that they should maintain a reserve of 150,000
Ibs. of this drug in order to meet possible emergencies. The recent distress-
ing experience of Ceylon where the incidence of malaria on an unprecedented
scale last year rapidly depleted locally available supplies has emphasised the
wisdom of this decision. The surplus to which I have referred represents
the stock of quinine in the possession of the Government of India over and
above this reserve. The question of its disposal has been engaging the atten-
tion of my (overnment for some time past. Considering the constitutional
position, we were under no obligation to distribute it to Local Governments
below the prevailing market rates. Nevertheless in 1932 Local Governments
were offered supplies, in addition to their normal annual requirements, at a price
lower than the cost of production, so that they may be enabled to extend
‘‘ quininisation ” of the people at a smaller cost than would be incurred if these
additional requirements were obtained at current market prices. This scheme
fell through mainly because Local Governments found themselves unable to
buy the entire surplus stock with sufficient rapidity even at the reduced price.
The Government of India then endeavoured, with the full consent ¢f past
Public Accounts Committees, to sell this surplus to trade agencies, not with a
view to financial profit but in order to convert into cash a commodity for which
there was no effective official demand and thus make available funds-that might
bo utilised for some useful purpose of public benefit. These efforts not having
met with appreciable suocess, it was decided recently to distribute 45,CC0.Ibs.
free to Local Governments subject to the condition that this amount .willi
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be distributed free over and above the quantities whicl ‘- Lécal Govesntients
may now be distributing at their expense. The amount which is proposed
to be distributed ocomes to more than half the available surplus, which aé
the end of June last was only 79,000 lbs. and represents, at the current market
price of quinine, a gift of Rs. 10 lakhs to the provinces. Itis hoped that the
bulk of zhis will reach the masses in the rural areas and supplement, in the
fleld of public health, the assistance that the contribution of one crore
announceg by the Honourable the Finance Member during his last budget
speech was designed to provide towards rural reconstruction.

You will, I think, expect me to make some mention of & matter which,
partioularly at the present time, is of great public interest, I refer to India’s
foreign trade, Nine months ago I ventured to express some degree of cautious
optimism in spite of the disabilities under which international trade was
then labouring. It is a matter for regret that world conditions still show
little sign of the long awaited recovery. On the contrary, yet another of
our most important markets, namely, Italy, has been obliged to impose &
system of drastic control over imports, in order to protect her foreign exchange
position, Nevertheless, I feel that I am justified, so far as India is concerned,
in repeating that note of optimism. India’s exports of merchandise for the
first four months of the present trade year show an increage of more than
4} crores over the figures for the corresponding period of 1933, and
though they show a comparatively small incrcase of 1} lakhs over Inst
year’s total, it must be remembered that 1934 was marked by exceptional
purchases of raw cotton by Japan. On this one head of our trade accounts
alone, namely, cotton purchase by Japan, there has been a decrease of over
34 crores in the present year. Omitting this exceptional item, India’s
export trade in other commodities has improved by 3 crores in compari-
son with last year. Honourable Members may Le interested more particu-
larly in the results of our trading with Germany and Italy—countries
in which the most stringent measures of control have been imposed.
In the case of Germany our information is based on the reports of
our Trade Commissioner in Hamburg, who has made a critical examina-
tion of the German import statistics. Mr, Gupta informs us that in
the last quarter of 1934 the balance of trade was against India to the
extent of 2} per cent. In the first quarter of 1935 the balance was even,
showing an exchange of goods valued at 26 million Reichsmarks. For the
second quarter of 1935 the balance has again swung in India’s favour and
Germany has imported from India goods valued at 31 million Reichsmarks
against exports to India of 24 million only. Again, in the case of Italy, contrary .
to what might have been expected from the new and stringent system of import
control, 6ur exports in the first four months of this year have fallen off by 6
per cent. only. '

I quote these figures in no spirit. of complacency. My Goverament are fully
alive to the dangers with which the course of international trade is now beset
and they will continue to watch the situation with the most anxious care.

Before  leave this subject, may I brinig one circumstanoe o the notice of
those who may have found little consolation in a eomparison of the trade:
figares of pre-depression years with those of the present day 1 1 would ask..
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them to remember that world prices of primary commodities have fallen some
45 per cent. since 1929, and that values in themselves are no true index to the
variation in the quantum of trade.

I turn now to certain industrial matters of interest. The coal industry in
particular has been prominent in our thoughts in recent months. You will,
I am sure, share my deep regret at the two tragic mining disasters which recent-
ly occurred within a month of each other and in which 81 persons in all lost their
lives. The second of these accidents was, with one exception, the worst min-
ing disaster that has occurred in India. In spite of all that care and foresight
can do, mining remains in every country in the world a dangerous occupation,
and our record in India in this matter hitherto has been comparatively good.
These two last disasters have each been referred for investigation to Statu-
tory Courts of Enquiry by the Government of Bihar and Orissa, and I do not,
therefore, desire to comment further upon them except to say that I trust that
the results of the Courts’ investigations will be to indicate some steps by which
the risk of the recurrence of such events can be mininised.

I noted with pleasure the passing at your last Session of the Mines
(Amendment) Act which will reduce the hours of labour, will give further pro-
tection to children and will effect & number of other reforms. It will come into
force in a fortnight's time, and I hope that it will prove effective in increasing
the welfare and efficiency of the miners.

As most of you are probably aware we have now constituted within the
Government of India a Bureau of Industrial Intellizence and Research, and the
Advisory Council for this subject held recently its first meeting in Simla. I am
glad to say that we have secured the co-operation of the Provincial Govern-
ments, of the leading States and of prominent non-officials on this Council.
We have started on a small scale, but it is hardly necessary for me to emphasise
the increasing importance of industrial research and intelligence for the advance-
ment of industry. It is my hope that, as this work develops, it may prove
of substantial assistance to Indian industrialists and particularly to those who,
by reason of the small scale on which they work, are unable to undertake
research for themselves or, in present conditions, to avail themselves of ade-
quate expert advice.

Civil Aviation is a subject which will, during the next few years, force
itself increasingly upon us all. You will remember that about a year ago we
undertook an important programme of development, designed primarily to
bring the main Trans-India route and certain internal routes into line with
modern ideas. In order to ensure the close co-operation required between the
Civil Aviation experts and the engineers, we have formed a special Civil Avia-
tion Circle in the Central Public Works Department to carry out the programme
directly. The estimated cost of the works was Rs. 9257 lakhs and you will be
interested to hear that orders have already been placed for hangars at a total
cost of Rs. 16 lakhs and for lighting equipment at a cost of approximately
Rs. 94 lakhs. Progress with works for which special surveys have to be made
will naturally be rather slower, but the outlines of the programme as a whole
are being filled in. We are now faced with the introduction of regular might
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flying and with a greatly increased intensity of the Trans-India servicea. These
changes will involve certain important adjustments within the original pro-
gramme, and I hope that our ground organisation will be developed fast enough
to meet the demands of the air.

A less spectacular but not less useful branch of official activity is the
administration of the Road Fund. Your Resolutions of April, 1934, prolonged
the life of the Road Account indefinitely and made it possible for the Standing
Committee on Roads to take a longer and perhaps a more generous view in
dealing with the demands of the Provinces. A special contribution of Rs. 40
lakhs to the reserve in the Account was a most welcome addition to the sum
available for distribution, and in March last the Standing Committee was
able to approve in general outline the distribution of approximately Rs. 118
lakhs from the reserve, this sum representing resources actually in hand plus
the additional resources likely to accrue during tue execution of the works.
We have not forgotten the Provinces which are most in need of help for road
development, and the scheme approved by the Committee allows for grants
of Rs. 25 lakhs and Rs. 12} lakhs to Assam and Bihar and Orissa, respectively.
The needs of the new Provinces of Orissa and Sind will be specially considered ;
surveys are in progress in Orissa and will shortly be undertaken in Sind.

You are aware that for some time past my Government have been giving
attention to the development of broadcasting. At the last Session of the
Legislative Assembly a fund of Ras. 20 lakhs was created for this purpose, and
we are now considering to which of our many needs this fund should be de-
voted. We are already erecting a large transmitting station in Delhi to broad-
cast programmes in English and in Urdu. This station will, I hope, be ready
for use before the end of this year. A large transmitting station at Madras
will certainly be needed and we hope to instal new and powerful transmitters
at the existing stations at Calcutta and Bombay. Whether it will be possible
within the resources now at our disposal to instal four relay receivers and two
short-wave stations to complete a broadcasting framework for India as a whole,
I cannot yet say. A more detailed investigation of costs will be made during
the coming winter, and a definite scheme for the expenditure of the sum in-
cluded in the fund will then be prepared.

It is a matter of great disappointment to me that the improvement in
railway earnings, which was 80 welcome a feature of the previous year, has
suffered a set-back during the current year, though I hope it is only
temporary. Till the middle of August railway earnings have been
about half a crore below those of last year, and unless there is a change for the
better soon the position of Indian railways will again become serious. I can
only add at present that my Government are fully alive to the gravity of the
situation and are in consultation with those responsible for the administration
of Indian railways in order that whatever steps are possible may be taken to
improve their net earnings.

This year has seen an important step forward in the development of the.
financial organisation of India. On the lst of April last the Reserve Bank
of India came into existence and assumed responsibility for the management of
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the currency and exchange, and for making the sterling remittantes of the
Government of India. The Gold Btandard Reserve and tlie Paper Currency
Reserve were on that date amalgamated and transferred to the contrnl of the
Bank. The Bank is at present continuing to issue Government of India cur-
rency notes in the form with which the public is familiar. In due course these
will be replaced by the Bank’s own notes. The Bank did not assume its full
responsibilities as head of the credit organisation of India until the beginning of
July when the scheduled banks were required to make their deposits, From
that date the Reserve Bank became a central bank in the full meaning of the
term and on 4th July declared its bank rate for the first time.

In March last the Legislature approved of the proposal that out of last year’s
revenue surplus a sum of Rs. 113 lakhs should be distributed to the Provinces for
the purpose of improving the conditions of life in the villages. This action, I am.
glad to say, has been universally welcomed throughout India. Rs. 15 lakhs of
thie grant were set apart for assisting the co-operative movement. The Local
Governments were invited to make recommendations as to the most profitable
use to which the balance could be put, and their proposals have been scrutinised
by the Government of India hefore their approval was accorded. A statement
has recently been laid on the table of this House which shows the objects to
which the money is being devoted. The objects are various, since they are
adjusted to the needs of the different parts of the country. Out of the total
grant, over Rs. 25 lakhs will be spent on village water-supply and irrigation,
nearly Rs. 19 lakhs on schemes for general improvement in the villages, Rs. 12
lakhs on the improvement of village roads, and Rs. 10 lakhs on sanitation and
medical work. A sign of the times is that in certain Provinces money will be
spent on arrangements for broadcasting instruction and entertainment in the
villages. My hope is that this grant will prove the beginning of a steady advance

throughout India in improving the conditions of life in the vﬂlages in which
nine-tenths of the population live.

Bince I last addressed you the Government of India Bill has received the
Royal Assent and has become the Government of India Act, 1935. A great
and difficult task has thus been completed by Parliament, after an expression,
direct or indirect, of the views of all sections of the peoples of British India
and prolonged consultation with the Princes of India. Here and in England
views of every nature, extreme or moderate, advanced or conservative, have
been expressed. We have all sought to obtain this provision or that in the
Constitution and we have all sometimes succeeded and sometimes failed. Tt is
the business of men of practical wisdom now to forget the individual issues
upon which opinion has differed and to consider the sum and substance of our
total achievement. On such a consideration we raust, I think, conclude that
the gain to India is great.

1 do not, therefore, on this oocagion desire to invite your attention to any of
the particular provisions of the Act, but I would ask you to consider two broad
features of the new Constitution and desire to give you, if I may, one word of
ﬁ‘ m’ c‘

Tt is a matter of great satisfaction to me that during my Viceroyalty there
Hus beén made possible a mnaummatloﬁ which many of the great rulers of Indid
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through the ages desired to see but did not see and which was hardly m sight
when I myself took office over four years ago. I mean that the Act for the
first time in the history of India consolidates the whole of India; State and
British, for purposes of common concern under a single Government. India for
the first time can become one great country.

The second broad feature, in contrast with the existing Constitution, is that
the Governments of India under the new Constitution will draw their authority
by direct devolution from the Crown just a8 Dominion Governments do. They
will cease to be agents and will stand forth as full political and juristic personali-
ties exercising the functions of His Majesty.

The first feature to which I have referred is the consummation of age-long
efforts, not only of the British Government but of all great Rulers in India from
Asoka onwards. The second feature is the necessary preliminary and best
augury for the full attainment by India of the political character which the
most developed of His Majesty’s dominions enjoy.

My experience of India now extends over two decades, and I have also had
no inconsiderable experience of the theory and practice of political life in other
parts of the British Empire. It is out of that long and full experience and out of
the genuine sympathy which I have ever felt for India’s political aspira-
tions that I give you this word of sincere advice. Nothing is to be gained
by working the Constitution in a spirit of mere destruction or by
the abandonment of constitutional methods. ~The new Constitution con-
tains within it great potentialities of development. Everything is to be
gained by taking up the new proffered réle of a consolidated India and a
full political personality and by developing the Constitution till it, in
due season, sheds those limitations and restrictions which have been designed
for the period of its growth. The abandonment of constitutional methods has
?ever led us anywhere in the past and will never lead us anywhere in the

uture:

It will not be my task to introduce the new Constitution, nor to join with
you in its constititional and, I trust, harmonious development. I shall hand
over that task to one who comes eqiupped with great technical knowledge of our
new Constitution, for he has himself been a builder in the construction of your
policy, one who will I know bring to the service of the Crown here the fullest
sympathy with your aspirations and ideals. I feel the greatest confidence
that, when he comes to the stage which 1 have now reached in my life here as
Viceroy he will look back on a period fraught with great good to the fortunes
of India, enriched by the same kindliness which you will assuredly acoord to
him as you have so generously accorded to me. :

Your thoughts are no'doubt occupied, as mine are, by forecasta of thy
steps by which and at which the new Constitution will be brought into opera-
tion. It is impossible for me at this stage to give any indication of precise dates.
But, as you are no doubt aware, all branches of my Government and all the Pro-
vintial Governments in India are aetively and industrionsly engaged on the
problems which must be solved before the new Constitutions in Provinces and
at the Centre can be introduced. We shall spare no efforts which ‘will enable us
tw intreduce the new order of things at the earliest possible date. '
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In conformity with this intention, the Committee appointed by His
Majesty’s Government to report on the delimitation of constituencies and
oonnected problems will assemble in Simla before the end of the present month,
that is within two months of the date of the Royal Assent. We have secured
as the Chairman of that Committee an electoral authority of great eminence in
8ir Laurie Hammond, while with him will be associated two Indian members
whose experience as High Court Judges ensures that judicial outlook and
strict impartiality which are so essential. The problems which face the

Committee are of great complexity, but I am confident that they will prove
equal to the task.

In conclusion I wish to make an appeal, which is not new, but which is
uppermost in my mind at the present time. No system of Parliamentary
Government can be expected to work successfully and for the benefit of the
people as a whole without the existence of a spirit of accommodation and a
willingness on the part of all sections of the people to prefer the wider interests
of the whole body-politic to the narrower interests of their own particular
section. AsIsaidnot long ago in a speech at Allahabad, the shadow of
communal strife is hanging at this time over India. It is a shadow of evil
portent and a cause of constant anxiety not only to all Governments in India
but to all thoughtful and responsible people. If India is to enter on her new
Constitution in conditions favourable to its successful development, that
shadow must be dispelled and I would appeal to all those who love this country
and desire to see it well governed by its own people to show.a spirit of tolerance

and goodwill and to work for the creation of greater friendliness among all
communities.

On Thursday last the Legislative Assembly to the regret of my Govern-
ment and myself refused by a majority to take into consideration the Bill to give
permanence to the Indian Press (Emergency Fowers) Act, 1931, and to certain
provisions of the Criminal Law Amendment Act, 1932. I had hoped that the
Assembly would share with Gevernment the responsibility for this measure.
Their refusal to do so has transferred the responsibility to me and after taking
time to consider all the implications of action or inaction on my part I have
decided, in discharge of my responsibility for the safety, tranquillity and
interests of British India, to give the Assembly an opportunity to reconsider
their decision, and the Bill will be brought before that House again in a recom-
mended form. The arguments for and against the Bill have already been
discussed at great length on the floor of the Legislative Assembly, and I shall,
therefore, state as briefly as possible my own reasons for considering the passage
of the Bill to be essential. We are on the cve of important changes in the Consti-
tution of India. Within the next two years the primary responsibility for the
maintenance of peace and good government in the Provinces will be transferred
to Ministries responsible to the Legislatures. I consider it my imperative
duty to use such powers as I possess to secure that that transfer takes place
in the most favourable conditions possible to the stability and success of these
new Governments. Dangerous subversive movements are still active in the
oountry. Communal unrest as I have already said is unfortunately a more
serious danger than for many years past. The experience of all Local Govern-
ments has been that the provisions of this Bill give them powers which are
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effective in keoping these movements in check and in preventing the publica-
tion of incitements to communal dissension. They are unanimous in consider-
ing the retention of these powers essential. I am myself satisfied that they
are right and that I would be failing in my duty if I did not use my special
powers to secure that these Governments have these .powers during the re-
mainder of the present Constitution and that the new Governments shall
also have them when they take over the reins of Government.

And now I leave you, Gentlemen, to continue your labours of this present
Bession, and I do so wath full confidence that you will continue to maintain the
traditions and dignity which have always characterised the proceedings of both
our Legislative Chambers.  (Loud and Prolonged Applause.)
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The Assembly met in the Assembly Chamber at Half Past Two of
the Cloek, Mr, President (The Honourable Sir Abdur Rahim) in the
Chair.

QUESTIONS AND ANSWERS.

IRCONVENIENCES TO PASSENGER3S AT RAJA-RI-MANDI RATLWAY STATION IN
AgRra,

372. *Pandit Bri Krishna Dutta Paliwal : () Iy it a faet that
Raja-Ki-Mandi railway station in Agra, on the Great Indinn Peninsula
Railway line, is the only station in the heart of ths eity ?

(b) Is it also a fact that even mail trains stop there !

(¢) Is it further a fact that the platform at that station is very low ?

(d) What is the stoppage of trains at the above station ?

(¢) Are Government aware that most of the Agri passengers are
put 1o great inconvenience on account of the lowness of the platform
and short stoppage ¥ If so, what steps, if any, do Government pro-
pose to take to remove these inconveniences 1

Mr. P. R. Rau: (a¢) and (b). Yes.

(¢) The down platform is one foot and the up platform eleven inches
above rail level,

(d) Two trains stop for two minutes each, six stop for thres minutes
each, two for five minutes each, one for eight minutes and one for ten
minutes,

(e¢) I am bringing the Honourable Member’s suggestion to the notice
of the Agent, Great Indian Peninsula Railway, for consideration.

Non-Ex1sTeENcE OoF LABELS ON COOLIES INDICATING LUGGAGE FARE AT THE
AGrA ForT RAIiILwAY STATION.

373. *Pandit 8ri Krishna Dutta Paliwal: (¢) Is it u fact that
the coolies at both (East Indian Railway and Bombay, Baroda und Central
India Railway) the Fort Stations in Agra wear no label indicating their
luggage fare

(b) Are Government aware that passengers are put to zreat in-
convenience on account of the non-existence of the labels indieating
lugguge fare ! If so, what steps do Government propose to take to
remove this inconvenience to the travelling publie t

M. P.R Rau: (a) There is only one Agra Fort station which is
worked by the Bombay, Baroda and Central India Railway. I understand
that the coolies at that station wear no such label.

(b) The Agent has reported that the inconvenience has not been
brought to bis notice. He has been asked to consider the desivability of
arranging for such labels.

WANT OF A BRIDGE AT THE RATLWAY CROSSING NEAR THE AGRA CANTONMENT
StaTION ON THE AGRA-JoGNAR Roap.

374, *Pandit 8ri Krishna Dutta Paliwal : (a) Ts it a fact that
there is no bridge at the railway crossing mear the Agra Cantt. Station
of the Greut Indian Peninsula Railway on the Agra-Jognar Road Line t
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(b) 1s it also a fact that people are put to great hardship on account
of the above fact 1 )

(¢} Ilave Government received any representations from public
asking them to construct a bridge there ?

(d) Will Government be pleased to lay those repr-:sertations on the
table of this House and also state the date of each representation together
with the steps taken on them ?

(e) Have any complaints been lodged or legal steps taken by any
member of the public against the railway authorities in connection with
the hardship 1 If so, when, by whom, and with what results ?

(f) What steps do Government propose to take to remove this hard-
ship 1 _

Mr. P. R. Rau : Enquiries are being made from the Railway Adniinis-
tration and a reply will be laid on the table in due course.

ExEMPTION oF DisaBILITY PENSIONS FROM THE INCOME-TAX.

375, *Pandit 8ri Krishna Dutta Paliwal : Is it 3 (act that disability
pensions are exempt from the income-tax ¥ If so, to what extent ?

Mr. A. H. Lloyd : Yes, pensions granted to members of His Majesty’s
Naval, Militury or Air Forces, British or Indian, or of the Auxiliary
Force, India, or of the Indian Territorial Force, or of the Royal Indian
Marine, who hLave been invalided from service with such forees on
account of bodily disability attributable to, or aggravated by, such
service are totally exempt from income-tax.

DouBLE DisasLiTy War PeNsioN CAsEs.

376. *Pandit Bri Krishna Dutta Paliwal : (2} Is it a faet that the
pension of an officer. suffering from double disability, one due to service
in the Great War, and the other due to post war service, shall be specially
assessed, vide paragraphs 40 and 81 of the Pension Regulations, India ?

(0) 1s it a fact that the post war service in Cantonments in India
is included in the term ‘‘ Post War service '’ 1

Mr. G, R. F. Tottenham : (a) and (b). Yes.

PRrOPAGANDA AGAINST INDIA THROUGH FiLM8 LIKE “ BENGALI * AND “ INDIA
Seeaks ”’ IN EUROPE AND AMERICA.

377. *Dr, P, N. Banerjea : Will Government be pleased to stato
what steps have been taken to prevent the spread of false propaganda
against India through scandalous films like ‘ Bengali ' and ‘ India Speaks’
in Europe and America ?

The Honourable Bir Henry Craik : As I stated in reply to questions
on March 27th last, the Government of India addressed the Secrctary
of State in this matter, pointing out that censorship in India is conducted
80 as to cxelude from exhibition films which are caleulated to wound
the susceptibilities of any foreign nation and that, for that reasom, the
Government of India were of opinion that India should be accorded
reciprocal treatment in this matter whenever necessary. We have since
heard from thr Secretary of Btats that there ig no official eensorship
on films in America, but there is an unoffieig]l arrangcment whercby
producing companies in Hollywood do, in their. own interests, make a
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practice of seeking advice on the suitability for Empire audiences of
filmg which they propose to produce. This is in the interests of the
companies themselves because the Empire market is a very valuable
one. It is most unfortunate that this arrangement ‘did not prevent the
production of the offensive parts of the two films mentioned by the
Honourahle Member. But the Government of India have been in-
formed that the producers of the film ‘‘ India Speaks '’ have taken to
heart the acdverse reception of that film both in America and elsewhere
and its ban by the British Board of Censors, whose lead is usually
followed by censors in other parts of the Empire, and will be reluctant
to allow any similar films to be released in future. As it was believed
that the film was no longer being produced and as there is no ofticial
censorship in America His Majesty’s Government felt that no useful
purpose would be served by making representations to the Guvernment
of the United States of America,

2. The film *‘ Bengali '’ is reported to be the same as the film '‘ The
Lives of u Bengal Lancer '’ which has been exhibited in many places
in India without objection. Certain portions of the film wer: excised
by the Madras and Bombay Boards of Censors and, as a resuit of re-
presentations made by Ilis Majesty's Government, the publishers of the
film agreed to excise some portions from the copies of the film is:ued
for exhibition in England. The copy shown in Vieuna, to which
refercnces were made in the Indian Press, seems to have been an original
copy and, by the time that the representation made by His Majesty’s
Governnient reached His Majesty’s Ambassador in Awusiria, the film
was at the end of its run in Vienna and the Ambassador thought that it
would ther. be neither advisable nor appropriate to make any repre-
sentation to the Austrian Govcrnment.

3. I should like to assure the House that the Government of India
share the resentment of Ilonourable Members against the exhibition of
filis picturing India in an unfavourable light. They hope that the
arrangement at Hollywood will in future prevent the production of such
filrns at that place and they will take such steps as are possible to stop
the exhibition of any such films both in India and elsewhere whenever
they come to notice.

Dr. P. N. Banerjea : Are Government aware that a third film en-
titled ¢‘ Everylbiody Loves Music ’’ has recently been exhibited in which
Mahatma Gandhi has been depicted as dancing with a European
woman Y

The Honourable 8ir Henry Oraik : I have not heard of it. Where
was it exhibited ?

Dr. P. N. Banerjea : In America, produced most probahly by the
‘ American Company *’,

The Honourable Bir Henry Oraik : If the Honourable Member will
kindly give me details, I will'make enquiries.

Dr. P. N. Banerjea : Will Government consider the desirability of
banning all *‘ American Company '’ films if our representations do not
bear fruit ¢

The Honourable 8ir Henry Craik : I do not think that arises. Our
representations have so far proved fruitful. The Honourable Mewmber
means banning of ¢ntry of all American films into India
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Dr. P. N. Banerjea : American films issued by this Company, the
American Comupany, which issued ‘‘ India Speaks ', ‘‘ Bengali ' and
the third filin,

The Honourable Bir Henry Oraik : They are all of the same
company !

Dr. P. N. Banerjea : Yes, this particular company,—the ‘‘ American
Cowpany "'

The Honourable 8ir Henry Oraik : I will consider it.

Mr. 8. Batyamurti : Is the Honourable Member aware of the fact
that a new film is projected which is supported by missionaries in this
country, depicting the scandalous habits of the people, the disgraceful
religions of the people ¥ May I ask the Honourable Member if he will
be good enough to make enquiries'! I am obliged to the Honourable
Member for the full and sympathetic answer he has given,

The Honourable 8ir Henry Oreik : I am not aware of that. Is it
the Honourable Member’s point that the film is being manufactured in
India ¥

Mr. 8. Satyamurti ;: Outside India, but supported by the missiona-
ries in this country.

The Honourable 8Sir Henry Oraik : If the Honourable Member will
give me full details, I will make an enquiry. :

Mr. M. Ananthasayanam Ayyangar : Will the Honourable Member
be pleased to state whether there is no law by which objectionable film
or picture can be banned in America ?

The Honourable 8ir Henry Oraik : We have mads enquiries, and
we are told that there is no official censorship there.

Mr. M. Ananthasayanam Ayyangar : Apart from official censorship,
if an obseene picture is put on boards, is there no law by which that
film can be banned ?

The Honourable 8ir Henry Oraik : I am not sure about the Ameriean
law, but I understand that there is no official ceunsorship. Alt that
Lappens is that Hollywood producing firms regularly consult our Consul
at Los Angelos or somewhere and take his advice ag to the suitability
of fibns for British Empire audiences.

Mr. M. Ananthasayanam Ayyangar : What does the American Gov-
ernment themselves do in case they desire to prohibit any picture on
{,ﬁ!“tical or moral grounds 1 Is there any method whercby they can do

is 7

The Honourable 8ir Henry Craik : As far as 1 know, there is no

censorship at all.

INDIANS EMPLOYED IN, AND INDIA’S CONTRIBUTION TOWARDS, THE LEAGUE
OF NATIONS.

78. *Dr. P. N. Banerjea : Will Government be pleased to state :
(a) the number of Indians employed in the different departments
of the League of Nations during the recent years ; and
(b) the amount of annual contribution made by India .te the
. League of Nations as compared to the eohtrf%utions of other
countries !
L217TLAD ]
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The Honourahle Bir Nripendra 8ircar : (a) During zecent years the
number of permanent Indian em.ployees has been seven. The number
has recently been reduced to six by the death of Mr, Chatterjee, in
whose pluce, however, another Indian will, it is believed, be uppomted
There are also understood to be about three temporary Indian employees..
but temporary employees are not shown in the staff liats,

() The Honourable Member will find complete information on pages
1264-1265 of the League of Nations Official Journal, 15th Year, No, 10
(Part I1) of October, 1934, a copy of which is in the Library.

Dr. P, N. Banerjea : With regard to clause (a), what is the nuinber
of Britishers employed in the office of the League of Nations ?
~ The Honoursble 8ir Nripendra Biropr : I have given a complete list

twice in answer to questions since-I came intp this House, All the

names and nationalities will be found in the pages of the list I have
referred to.

Dr.P. N. Banerjea : Has the attention of the Government been drawa
to thé speech of His Highness the Aga Khan in which he declared that
Indian criticism of the League was growing and complained of the
Lieague's lack of universality, want of representation of Indians on it

and also the magnitude of the contribution made by India to the League
of Nations ?

The Honourable 8ir Nripendra Bircar : T have not seen it, Sir.
SELECTION OF DELEGATES TO TEE SESSION OF THE LEAGUE OF NATIONS..

379. *Dr. P. N. B&ner}ea (@) Will Govermment be pleased to state

the method so far adopted in selecting delegates to the sessions .of tha
League of Nations ¢

(b) Are Goverument prepared to eomsidsr the desirability -of eolect
ing delegates in future on the recommendation of this House ¢

The Honourable 8ir Nripendra Bircar : (a) The delegates are ap-
pointed by the Secretary of State acting in consultation with the (Gov-
ernment of India.

(b) No.

' Dr, P. N. Banerjea : Is it not a fact that the representatives of other

Governments are also representatives of the Legislatures of those coun-
tries {

Yhe Homourable 8ir Nripendra 8ircar : I do not believe that isx cor-
rect, but T have not got full information.

Dr. P. N. Banerjea : Will there be any harm if the Assembly be con-
sulted at the time of sending the delegates ?

The Honourable 8ir Nripendra Sircar : The difficulty is that the
delegate who goes there is supposed to represent the views of the Gov-
ernment of India and not the views of this House,

Mr. 8. Batyamurti : Is it the postulate of Government that the Gov-
ernment and this House can never agree, and whoever the House clects
is bound to have an opinion different from the Govermment, Cannot

the Government make an homest attempt to agree with us in this
matter 1.

The Honomrahle 8ir Nripendra 8iroar : He may have. but he may not

have.
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Mr. 8. Batyamurti : May I ask the reason why Govermment refuse
to consider the desirability of selecting delegates in consultation with
this House {

The Honourable Bir Nripendra 8ircar : Because he may not have the
same opinion as the Government of India.

Mr. 8, Satyamurti : May I take it that this House ought to have no
representative on the League of Nations, but the Government alone
should select him ?

The Honourable 8ir Nripendra 8ircar : That is an inference that the
Honourable Member is entitled to draw, though I do not agree.

Mr. 8. Satyamurti : 1s this House to be treated not as a part, but
As an excrescence of the Government of India !

(No answer.)

AMOUNT COLLECTED UNDER THE SALT (AppITIONAL IMpPORT DUTY) Aot il_w
BeNGAL.

380. *Dr. P. N. Banerjea : Will Government be pleased to slate :
(a) the total amount collected under the Salt Duty (Additional)
Act in Bengal from the commencement up to the end of the
financial year 1933-34 ;
(b) the amount made over to the Government of Bengal ; and
(¢) the amount spent by the Government of Bengal for the resus-
citation of the salt industry in Bengal ?

The Honourable Sir James Grigg : (a) Bs. 25,02,518.

(h) Rs. 18,52,700.

(¢) T would refer the Honourable Member to the reply that I gave
to Mr, S. C. Mitra’s question No. 645 on the 20th August, 1934.

Dr. P. N. Banerjea : 1lave the Government of India asked the Gov-
ernment of Bengal why they have not spent the money for legitimate
purposes ¥ Is this not a misapplication of public funds ?

The Honourable 8ir James Grigg : Certainly not. If the Honour-
able Member will refer to the guestion to which I have given him a
reference, he will see quite clearly that the Government of Bengal nave
not misapplied the money.

TeeMs oF REFERENCE oF THE INcoME-TAX Enqumy CommiTrRE.

38]1. *Dr. P. N. Banerjea : (a¢) Will Government be pleased to state
‘he terms of reference under which a committée has recently been ap-
pointed to investigate the existing system of income-tax administration ¢

(4) Do Government intend to invite the opinions of public bodies
and individuals interested in the matter ?

The Honourable 8ir James Grigg : 1 would refer the Honouruble
Member to my remarks on these points in the Report of the Proceedings

of the Assembly for the 4th of April last. (Page 3667.)
Dr. P. N, Banerjea : What were those remarks ?
The Honoumsble Bir James Grigg : I cannot repeat them at length.
Dr. P. N. Bagmrjes ;. Will the Legislative Assembly be asked to

expreas am opivion on the Report ?
L217LAD 52
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The Honourable 8ir James Grigg : I cannot say. When the report
is made, T will eonsider the question of publication and placing it before
the Assembly, '

ACCELERATION OF TEE SUBURBAN SERVICES ON THE EAST INDIAN AND EASTERN
BeNcAL Ramwways,

382. *Dr. P. N. Banerjea : Are Government prepared to consider
the desirability of accelerating the suburban services on the East Indian
and Hastern Bengal Railways

Mr. P. R. Rau : The average time table speed of suburban trains
‘on the Eastern Bengal Railway is 21.7 miles per hour and cannot be
considered unsatisfactory compared with the electrically operated snb-
urban services on the Bombay, Baroda and Central India and Great
Indian Peninsula Railways whose average time table speeds are 23.5 and
22 miles per hour, respectively. ' '

On the East Indian Railway the average time table speed of sub-
urban trains is 19.4 miles per hour : the lower speed being due to the
engineering restrictions necessary on account of relaying reconstruction
-of bridges and the entire alteration and modernising of the method of
gignalling trains in and out of Howrah station. These works are being
undertaken in order to speed up the service.

I am conveying the Honourable Member’s suggestion to the Agents
of these two Railways for consideration,

RECRUIMTMENT IN THE BuBoRDINATE PosTAL SERVICE.

283. *Mr. Suryya Kumar Bom : (a) Is it a fuet that recruitmnent
to the subordinate Postal service is to be made according to the Revenue
Division basis t _

(b) Is it a fact that an exception has been made with regard to such
recruitment in cities like Calcutta and Bombay ?

(e) Is it a fact that recruitment in Calecutta is not to be confined
enly to the Presidency Revenue Division wherein it is situated ?

- (d) Is it a fact that aecording to the orders, recruitment in Calcutta
js to be made also from the Revenue Divisions adjacent to the Presidency
Revenue Division

(e) Are Government aware that Mr. M. L. Pasricha, late Postmaster-
General, Bengal and Assam Circle, interpreted the said orders that as
Calcutta is situated within the Presidency Revenue Division, with refer-
ence to appointment in Calcutta, Revenue Divisions adjacent to Presi-
dency Revenue Division, such as Rajshahi, Dacca, and Burdwan, should be
considered adjacent Revenue Divisions 1

(f) Do not the Government approve of this interpretation of the
then Postmaster-General, Bengal and Assam Circle t If not, are Govern-
ment aware that there is no such Revenue Division as Calcutta Revenue
Division and that Caleutta is within the Presidency Revenue Division 1

(g) Do Government propose to comsider the advisability of revising
the orders of the present Postmaster-General, Bengal and Assam, who has
interpreted the orders of the’ Director-General ‘6t ‘the ‘year 1926 that

Caleutta City is a Revenue Division by itself and that RamuoDrvisionl
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adjacent to Calcutta City alone are to be considered as adjacent Revenue
Divisions in connection with appointments in Caleutta Posts and Tele-
graph offices ? T,

(h) Is it a faet that Caleutta being the capital city of Bengal, all
the districts of Bengal contribute to its development, and if so, do Gov-
ernment propose to consider the claim of all the districts of Bengal to
guch appointments 1

() Will Government be pleased to lay on the table the note of the
present Postmaster-General, Bengal, requesting the Directur-Genet_‘al, to
gecept the interpretation of adjacent Revenue Divisions as applying to
Calcutta City alone ? '

The Honourable Mr. D. G. Mitohell : (a) to (¢). Yes. .

(d) The fact is not as stated by the Honourable Member. Recruit-
ment in Calcutta is from residents of that city and also from those of the
Revenue Divisions adjacent to it, t.e., the Presidency Division and the
Burdwan Division. The Honourable Member is referred to the Director
General’s demi-official letter, dated the 17th December, 1934, a copy of
which was laid on the table of this House in reply to parts (¢) and (d)
of Pandit Lakshmi Kanta Maitra’s starred question No. 1455 on the 4th
April, 1935.

(¢) Yes.

(f) The reply to the first part of the question is in the negative and
to the sezond part in the affirmative.

(y) The reply is in the negative. The Honourable Member’s ussump-
tion, that the present Postmaster-General, Bengal and Assam, has wrong-
ly interpreted the orders of the Director General, is incorrect, as the
Honourable Member will see from the reply given to part (d) above.

(h) As regards the first part of the question, the fact may be as stated.
The reply to the second part is in the negative. R

() Government are not prepared to lay on the table copies of depart-
mental notes. ,

Mr. Lalchand Navalrai : May I know from the Honourable Member
who fixes the revenue divisions ?

The Honourable Mr. D. G. Mitchell : The Local Government fixes the
revenué divisions. '

Mr. S8uryya Kumar 8om : Is it not a fact that Calcutta itself is within
the Presidency Division {

The Honourable Mr. D. G. Mitchell : T understand that Calcutta is
within the Presidency revenue division.

Mr, Buryya Kumar Bom : Then the previous Postmaster General’s
_interpretation has been overruled or differed from 1 ,

The Honourable Mr. D. G. Mitchell : It has been overruled, because
it was not in accordance with the standing instructions of the Depart-
ment. ' :

Mr. SBuryya Kumar Som : Do not Government, féel that injustico will
be done to the other districts which are adjacent to the Presidency
revenne division, bedanse, as a matter of fact, bi;' cities like Bombay and
Caleutta are practically supplied by the revenues of thése distriets ¥ -
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The Honourable Mr, D, (. Mitchell : 1 think that would also apply
to .Assam, Bihar and Orissa and other parts of India. Does the Honour-
able gentleman contemplate that the posts of these inferior servants in
Calcutta should be reeruited from half of upper India

Mr. Buryya Kumar 8om : I meant the adjacent parta of the revenue
divisions, not all over India.

The Honourable Mr. D. G. Mitchell : Government consider that the
present arrangement is the most equitable for all eoncerned.

RECRUITMENT OF THE QUALIFIED SoNS AND DEPENDANTS OF THE POSTAL
EMPLOYEES IN THE BENGAL AND Assam Postan CircLE.

384. *Mr. Buryya Kumar 8Bom : (a¢) Is it a fact that the Director
General of Posts and Telegraphs, issued orders to the effect that the
dualified sons and dependents of the existing employees are to be recruited
freely in the Divisions wherein they are employed and that the restrie-
tions on this score of Revenue Division should not act as bar in their
cages !

.. (b) Isit a fact that the aforesaid orders of the Director General are
not being carried out in the Bengal and Assam Circle at present !

The Honourable Mr, D. G. Mitchell : (¢) The orders are that recruit-
ment to the subordinate services in the Posts and Telegraphs Department
should ordinarily be confined to candidates who belong to or are domi-
ciled in the revenue divisions in which the vacancies oceur ; but Heads
of Circles have been authorised to depart from this rule at their dis-
oretion and to treat with considerable liberality the applications of de-
pendants of postal employees for employment in the same place in which
the officials themselves are employed, provided such candidates belong
to or are domiciled in the postal Cirele in which they seek employment.

(b) No. .

Mr. Lalchand Navalrai : Do Government give these appointments
gway by selection on a consideration of personal qualifications or only
on the ground that so and so is the son of these people ! Are these
appointments given away by selection

The Honourable Mr. D. G. Mitchell : As far as I remember, all posts
are filled by selection, but the idea is that, other things being equal, the
relatives and other dependants of Government employees will be given
a certain degree of preference.

Mr, Lalchand Navalrai : Without any selection ! Are the appoint-
ments given away by competition, or by selection ¥ If by selection, then
are these people given preference, or they are not given any preference ?

The Honourable Mr. D. G. Mitchell : T could not say off-hand if all
these appointments are by selection or by examination or other method,
but, in any case, whatever the method may be, other things being equal,
these relatives of Government officials are given a certain degree of
preference,

RECRUITMENT IN THE SUBORDINATE PosTAL BERVICE.
t 355 *Mr, Suryys Kumar 8om : (a) Is it & fact that according to a
circular issued by the Director-General, Posts and Telegraphs, in the year

11926, recruitment in the subordinate Postal service is to be made om
Revenne Division basis {
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(b) Is it a fact that the heads of Circles are authorised to use their
discretion in special cases ?

(¢) Will Government please state what those special cases are ?

(d¢) Will Government please state if the question of recruitment of
the sons and dependents of the existing employees comes under special
cases ¥

The Honourable Mr. D. G. Mitchell : (¢) and (b). The facts are
substantially as stated by the Honourable Member.

(¢} and (d). Government regret that it is not possible to give a com-
plete list of the special cases that might arise but the general position
has been explained in the reply given to part (a) of the late Mr. Fakir
Chand’s starred question No. 494 in this House on the 23rd February,
1935, to which the Honourable Member’s attention is invited.

Sus-DivistoNal OPFICERS AND ASSISTANT (GARRISON ENGINEERS IN THE
ELECTRICAL AND MEOHANICAL ENGINEERING BRANCH IN THE ARMY.

386. *Bardar Sant Bingh : (a) Will Government please state the
number of Sub-divisional Officers and Assistant Garrison Enginéers in the
Electrical and Mechanical Engineering Branch in the Army in each
command, separately ?

(b) How many of them are Europeans and how many Indians in
téa;:‘l]; command ¥ Out of Indians, how many are Hindus, Muslims or

ikhs {

(¢) What is the starting salary of such officials, and for what period
they wurk as Sub-divisional Officers or Garrison Engineers ?

(d) What are the prescribed minimum academical qualifications tor
such posts 1

(e¢) Is it a fact that ordinary European Sergeants are given a short
training as mechanics and posted as Sub-divisional Officers without any
mechanical, or academic qualifications, while Indians with high academieal
qunhhcahons and with practical mechanical and electrical training are not

posted as Sub-divisional Officers ¥ 1f so, why ! y

Mr. G. B. F. Tottenham : (a) There is only one Assistant- Gnrrmon
Engineer in the Electrical and Mechanical Branch of the Military
Eugineer Services.

The number of Sub-Divisional Offieers (military and cw:han} in this
Branch is shown below :

No.

In Northern Command .. 22
In Southern Command .. 13
In Eastern Command .. 13
In Western Command .. 6
Total 54

(b) Ilay on the table a statement giving the information asked for.

(c) The pay of military Sub-Divisional Officers is Rs. 220 pex
mensem and of lian Sub-Divisional Officers Rs. 150 per mensem.
Except for m.illtary mechanists who come to India for a five years toutr
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and revert to the United Kingdom on its completion, military personnel
of the Sub-Divisional Officer class serve up to the age of 52 when thcy
retire after an average service of 22 years in the Military Engiueer
fervices. Civilians normally retire at the age of 55 after an average
service as Sub-Divisional Officers of 20 years.

(d) Military Sub-Divisional Officers have to qualify at a special two
years’ course at the School of Military Engineering, Chatham, which
provides a high standard of electrical and mechanical training to indivi-
duals who have already acquired technical knowledge from practical ex-
perience in this Branch of engineering in the United Kingdom. In
addition, they are required to pass subsequently special examinations
conducted by the City and Guilds Tnstitute. Civilian Sub-Divisional
Officers are normally promoted from subordinate positions in the various
electrical and mechanical installations run by the Military Engineer
Services and selection is confined to those who have passed a departmental
ﬂlx)gmination based on the City and Guilds examinations referred to
above.

(e¢) What I have just said shows that it is not. a fact.

Statement.

Europeans. Indian (oivilians).
Command. .
Military. | Civilians. | Hindus. | Mualims. Bikhs. Total.
Northern .. 22 .. . .. . ;
Southern o 11 2 . o 13
Eastern .. 8 3 2 13
Waestern . 4 . 2 . . 6
M . 45 [ 4 . ‘e 54

SAaLE oF SILVER.

887. *Mr. Akhil Chandra Datta : (¢) Has the attention of Govern-
ment been drawn to the resolutions recently passed at the annual mecting

of the Federation of Indian Chambers of Commerce regarding the dangers
of silver sales !

(b) How much loss did Government suffer by the sale of silver from
1926 to date ?

(¢) Is it in the neighbourhood of 26 crores 1

(d) How was this loss met ?

(e) In view of the obligations of Government to keep the Reserve
Bank supplied with silver rupees, do they intend selling more silver !

(f) Will Government state the total value of silver rupees and
bullion held by them against currency reserve at the present level of
prices (without taking the gold standard reserve into congideration) ! -
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The Honourable 8ir James Grigg : (a) Yes.

(»), (¢) and (d). I would refer the Honourable Member to Account
No. 93A in the Finance and Revenue Accounts of the Government of
India for the year 1933-3¢. The loss shown there of course only covers
realisations since 1927-28 ; in the years prior to this there was of course
a very large net profit which cannot however be exactly calculated.

(e¢) I do not think that it is desirable in present circumstances to
make any statement on this subject.

(f) Government no longer hold silver against currency notes.
The amounts of rupees held by the Reserve Bank in their reserve against
notey are shewn in their weekly published statements,

Mr. M. Ananthasayanam Ayyangar : Arc Government aware that in
the paper Currency Reserve the Government of India’s silver rupee
securities have gone down in amount from Rs, 43 crores to 26 crores in
a period of two months !

The Honourable 8ir James Grigg : I am afraid I cannot understand
in the least what the Honourable Member is talking about. The reservoes
held against currency notes are entirely in tne hands of the Reserve

CONSTRUCTION OF MORE QUARTERS FOR THE EMPLOYEES OF THE (FOVERNMENT
oF InDiA PrEss, New DeLm,

388. *Byed Ghulam Bhik Nairang : (¢) Are Government aware
that several employees of the Government of India Press, New Delhi, have
been made to live in inferior type quarters due to the paucity of proper
and superior type of quarters in the Press Area !

(b) Is it a fact that many Readers, Revisers and Copy-holders, as well
as clerks, have been allotted and are occupying Duftary type quarters
(which are primarily meant for the menial staff), as there is a tremendous
shortage of suitable quarters ?

(¢) Are Government aware that on the lst June, 1935, a memorial
praying for the construction of more quarters of the type required was
submitted by several employees of the Government of India Press, New
Delhi, to the Secretary to the Government of India in the Department of
Industries and Labour ?

(d) If the answer to part (¢) be in the affirmative, what decision have
Government reached as to the said memorial ¢

(e) Do Government propose to build more quarters for the employees
of the New Delhi Press ¥ If so, when will these quarters be made available
to them ?

The Honourable Mr. D. G, Mitchell : (a) Under the rules and orders
at present in forece no press employee is compelled to ocecupy Govern-
ment accommodation in New Delhi.

(b) Yes—but the type of quarters referred to is intended for all
employees drawing less than Rs. 45 per mensem and not for Duftries
and inferior servants only.

(¢) to (). Memorials from certain employees of the Government of
India Press, New Delhi, praying for the ¢onstruetion of additional quarters
have just been received and will be considered by Government. '
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RULES GOVERNING THE ALLOTMENT OF QUARTERS TO THS EMPLOYNES OF THE
GovERNMENT OF INDIA PrEss, NEw DELHI.

38Y. *Byed Ghulam Bhik Nairang : Is there a separate set of rules
governing the allotment of quarters to the employees of the Government
of India Press, New Delhi ¥ If so, will Government be pleased to lay a
copy of those rules on the table of this House !

The Homourable Mr. D. G. Mitchell : There are no separate rules
for the Press quarters at New Delhi.

Want or Bmoke-Cmimneys 1N THE DurTarY TyYrE QUARTERS OF THE
GOVERNMENT OF INDIA PrEss, NEw DEeLrml.

390. *8yed Ghulam Bhik Nairang: (a) Are Government aware

that there are no smoke-chimneys in the Duftary type quarters of the
Government Press, New Delhi

(b) Is it a fact that smoke-chimneys have been provided in the newly-

built Duftary type quarters that have been erected to the east of the Prems
Area

(¢) If so, do Government propose to provide similar chimneys in the
Duftary type quarters of the Press Area as well ¥ If not, why not 1

The Honourable Mr, D, G. Mitchell : (a) and (). Yes.
(¢) No. Funds cannot at present be made available for the work.

CLASSIFICATION OF THE EMPLOYEER OF THE READING BRANCH OF THB
GovErNMENT OF INDIA PrEss, NEw DyLmI.

391. *Byed Ghulam Bhik Nairang : (a) Are Government aware
that a memorial was submitted to the Government of India by the members
of the Readin¥ Branch of the Government of India Press, New Delhi,
urging their classification as ‘‘ ministerial '’ workers instead of ‘‘ indus-
trial ’’ workers, which is their present designation 1t

(b) Have Government considered this memorial and reached a con-
clugion ¥ If so, what is the decision arrived at %

The Honourable Mr. D. G. Mitchell : (¢) and (b). The memorial
was not submitted to the Government of India ; it was addressed to the
Controller of Printing and Stationery and rejected by him, after care-
ful consideration.

ALLEGED ComPuLsioN FOR OVERTIME WORK IN THE GOVERNMENT OF INDIA
PrEss, New DeLHi.

392. *Byed Ghulam Bhik (@) Is it a fact that the
employees of the Government o! India rass, New Delhi, work over-time
during the winter season ?

(b) Is it a fact that very often they have to work eleven hours a
day 1

(o) Are Government aware that this ovér-work is telling upen the
health of the employeea and that those who do net want to wvrl: over
time are furcibly made to do ®o !
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(d) If wo, under what rule of the Press Hand-book is this compulsion
justified ?

The Honourable Mr. D, G. Mitchell : (a¢) Yes, at times.

(b) In order to deal with an exceptional press of work generally
during the winter season, the men are sometimes required to work for
more than ten hours.

(¢) Government have no reason to suppose that the amount of over-
time has been such as to produce adverse effects on health. The
liability to work overtime is part of the ordinary conditions of service
of press employees.

(d) Under the last sub-paragraph of paragraph 30 of the Press
Handbook.

Mr. Lalchand Navalrai : What is the ordinary time for them to
work-—how many hours ?

The Honourable Mr. D. G. Mitchell : About forty-eight hours a
week,

ExemprioNn or MusLiM EMPLOYEES or THE GOVERNMENT OF INDIA PRrEss,
New DerH1, FROM WORKING OVERTIME ON FRIDAYS.
393. *Syed Ghulam Bhik Nairang : (¢) Is it u fact that one hour’s
leave is allowed to Muslim employees of the Government of India Presa,
New Delhi, to say their Friday prayers !

. (b) Is it a fact that if the Muslim employees work over-time on
Friday this one hour is deducted from their over-time ¥ If so, why ?

(¢) Do Government propose to make payments to Muslim employees
for over-time work on Fridays * If not, why not 1 _

(d; Do Government propose to exempt as many Muslim employees
as possible from working over-time on Fridays and specially when non-
Muslim employees are available ¢

The Honourable Mr. D. G. Mitchell : (a) Yes.

(b) and (c). The attention of the Honourable Member is invited
to the reply given in the Legislative Assembly on the 20th August, 1934,
by the Honourable Sir Frank Noyce to starred question No, 668.

(d) Government are anxious to reduce overtime as much as poesible
for all employees. But it would not be fair to members of other com-
munities to detain those who had already worked full time, while those
who had worked a shorter time were released.

Errecr or THE RisE 1IN THE PrIcE OF SILVER ON THE RUPER.

894. *Mr. T. B. Avinashilingam Chettiar : Will Government state :
(a) whether they are aware of the intention of the Government of
the United States of Amsrica do0 push np the price of silver
to 80d. ; and
(b) what Government propose to do, if, by this rise of price of
silver, the rupee ceases to become a token coin f
The Honourable Bir James Grigg : I would invite the attention of
the Honourable Member to the reply given by me to Mr, Satyamurti's
starred question No. 223 during the current Session.
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APPLICATIONS FROM MAHATMA GANDHI AND BABU RAJENDRA PRASAD FOR
PERMISSION TO ENTER THE KARTHQUAKE AREA IN QUETTA.

395. *Mr. T. 8. Avinashilingam Chettiar : Will Government state :
(a) whether it is a fact that Mahatma Gandhi and Babu Rajendra
Prasad, the President of the Indian National Congress, had
applied for permission to enter the earthquake area in Quetta
for doing relief work ;
(b) whether their applications were rejected ; and
(¢) if s0, on what grounds and for what reasons 1
The Honourable 8ir Henry OCraik : (g) Yes.

(b) and (c). I would refer the Honourable Member to the answer
given by me to Mr. Satyamurti’s starred question No. 219.

Mr. T. 8, Avinaghilingam Chettiar : Are the Government of India
prepared to publish the correspondence with Babu Rajendra Prasad on
the subject ?

The Honourable 8ir Henry Oraik : I said in answer to the previous

question that I was prepared to do it, but I have not got the permission
of the people to whom the letters were addressed.

Mr. T. 8. Avinashilingam Chettiar : Are Government aware that
Babu Rajendra Prasad has sent out to the press his letter, and are
Government free to publish such correspondence ?

The Honourable Bir H. Oraik : I saw something in the press,

hat he did not say that the (Government had asked his permission to
publish,

Mr. 8. 8atyamurti : Do Government propose to publish it, or to ask
‘him for permission to publish it !

The Honourable Bir Henry Oraik : I do not think it would he for
Government to ask him for permission.

Mr, B. S8atyamurti : Will Government ask for permission 1

The Honourable Bir Henry Craik : If the Honourable Member wants
his consent, I suggest the Honourable Member should ask him.

Mr. 8. Satyamurti : If I communicate his consent to Government,
will Government publish it ?

The Honourable 8ir Henry Craik : Yes.

TENDERS FOR WAGONS FOR 1935-36.

896. *Mr. T. 8. Avinashilingam Ohettiar : Will Government state :

(a) whether it is a fact that tenders for wagons for 1935-36 were
called for in three lots ;

(b) that the third call was for 2,050 wagons, and that for this world

tendera were invited and Belg'lan German and British firms
gave tenders ;

{c) that the tenders of the Indian firms were the lowest, exoept for
Metro-cammell whose price was ten per cent. less and 3
German group who quoted five per cent. lower ;
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(d) that, though Metro-cammell quoted for the whole lot, the
delivery schedule they had given was such that they eould
complete only 750 wagons in this fiscal year, and so they got
an order for 750 wagons ;

(¢) that D00 wagons were withdrawn, and with regard to the
balance of 800 wagons, the Indian iirmy were offered prices
which were far below their tender prices ;

(f) Whether it is a fact that the saving effected by placing the
order with Metro-cammell was only Rs. 3 lakhs ;

(g) supposing this order to have gone to Indian firms, what the
increased railway freight is that this manufacture should
have occasioned ; what the extra excise duty and additional
income-tax ia that Government may have obtained ;

(h) whether Government are aware that, in response to the
insistence of the Select Committee of this House in 1927,
Sir George Rainy, the then. Commerce Member, accepted that
all future orders should be placed in India ; and

(1) in the face of this assurance, why orders for these wagons were

" given to a foreign non-Indian company

Mr. P. BR. Rau: (a) Yes.

(b) Yea

(¢) Four types of wagons were included in the world call for
tenders, viz.,—

O—Train piped and with hand brake.

O—fully vaeuum braked.

OM—and

CR—
For the two O types and the OM type, one British tender and one
German tender were lower than the Jowest Indian tender. For the
CR type, two British tenders and one German tender were lower than
the lowest Indian tender. For the tvpes for which the order was
placed abroad (viz., O fully vacuum braked and CR) the British tenders
were ten per cent. and 14 per cent. and the German tenders 4.5 per cent.
and nine per cent., respectively, below the lowest Indian tender.

(d) It was estimated that it was unlikely that they could deliver
more than 750 wagons before the middle of February, 1936, i.e., before
our peak period of traffic for the year. Consequently only that number
was ordered.

() ‘The mnswer to the first ‘patt is in the affirmative ; as regards
the second, 800 wagons were allotted to Indian firms at an agreed price,
whieh ig' lower than their origiital tender but higher than the lowest
foreign tender. o '

(f) The savings effected on 750 wagons, ordered with Messrs. Metro-
Can}mell, amounted to about 34 lekhs and on 800 wagons ordered in
India, at the negotiated price, to over Rs, 1} lakhs. ..

_ (g): It has been estimated that the profit to Railways on the addi-
tional railway freight, if orders had been placed in India, would have
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been about Rs. 20 to Rse. 25 per wagon. It is jimpossible to say how
much additional income-tax Government would have obtained. The

excise duty would almost certainly have been less than the import duty
on the imported wagons.

(k) I presume my Honoureble friend is referring to Sir George
Rainy’s minute of dissent to the report of the Seleect Committee on the

Steel Industry (Protection) Bill of 1928. If so, what he said was as
follows :

‘“ I fully accept the view of the Tariff Board that, until orders for wagons can
again be placed on a normal scale, all orders should be placed in India subject to a
maximuam price, and that in ﬂnng the maximum price an addition of 12§ per cent.
to the prices paid in 1925-26 will serve as a meral guide. Bui if the Indian wagon
building firms refuse to take the orders at maximum prices which Government
consider reasonable, there will be no altermmve but to eall for simultaneous tenders,

and if the duty remains at ten per oent. there is a danger that some of them may
be lost to the Indian firms.”’

(+) The main reasom which induced Government to eall for simul-
taneous tenders in India and abroad was that for a long time there had
been no price regulator in the shape of foreign prices and Government
could not be sure whether the prices quoted by Indian firms were reason-
able or not. Moreover, they had grounds to suspect that the internal
competition in India between the four wagon building firms had also
ceased to exist. Consequently they decided that, specially in view of
the fact that the total number of wagons to be purchased during the
year was much higher than in past years, tenders for part of the require-
ments of railways should be called for both in India and abroad, and
dealt with according to the Stores Purchase Rules which allow a price
preference for articles of Indian manufacture. Out of the total of 4,972
wagons, 722 wagons had been purchased in India in the first call ; of the
balance of 4,250 wagons, tenders were called for 2,200 in India only
and 2,050 in India and abroad. The results showed that the dction taken
was fully justified, for the call for open tenders disclosed that the cost to
the railways of restricting the second call (for 2,200 wagons) to India was

: something like ten lakhs.

Mr. T. 8. Avinashilingam OChettiar : May I ask, 8ir, in regard to
3 Pac part (e), by how much was the price of Indian
’ Companies above the English price 1

Mr. P. R. Ran: The English price was 2,610 ; the original Indian
quotation was 2,930, and we placed the order for 2,700.

Bnmxcnzn AND RETAINED PRRSONNEL IN THE RarLway RaTES ADVISORY
COMMITTEE.

¢ 397. *Mr. Amarendrs Nath Chattopadhyays : (¢) Will Government
‘please lay on the table a comparative statement showing the nnmes of
jetrenched and retained persons of the Railway Rates Advisery Com
mittee, their educational qualifications, experiences, pay, length of -er-
vices of each, both in the Committee and outside ?

f (b) ‘Will Government please state the action taken for the re-employ-
‘ment of the retrenched persons of the Committee 1

+" (e) If the Teply be in the affirmative, will Governineat’ plesse state
i:hll whereabouta 1
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(@) 1f the reply to part (b) be in the negative, will Government
please state the reasons thereof t

(e) Will Government please lay on the table a statement showing the
posts revived in the Committee since its reconstitution and names of the
holder of each of them giving details of recruitment, i.e., whether they
are retrenched persons or outsiders ?

(f) Will Government please state the reasons for not following the
rules of re-employment of retrenched personnel promulgated by the Govern-
ment of India ! '

(g) Will Government please state the present strength of the sub-
ordinate staff of the Committee by community, caste and provinces. !

(k) Will Government please state the future of the Committee and
whether there is any possibility of calling back of the retrenched persons 1

Mr. P. B. Rau: (a) (¢) and (g). The information is not readily
available and Government regret they cannot undertake the compilation
as the labour and expense involved will, they censider, be out of all
proportion to any possible use it can be put to.

(b), (e), (d) and (f). Government are informed that the rules for
the re-employment of retrenched persounel have been duly followed.
The details have been left to the President.

(h) For the future of the Committec I would refer the Honourable
Member to section 191 of the Government of India Aect, 1935, I am
unable to give a definite answer to the second part of his question.

The Honourable 8ir James Grigg : Before I reply to question No.
J398, you will perhaps allow me to say a few words in connecion with my
answer to. Mr. Ananthasayanam Ayyangar’s supplementary question
which T did not then properly hear. I now understand that the Honour-
able Member asked what was the explanation of the fall in the Govern-
ment of India’s securities in the Currency Reserves. If the Honour-
able Member will look into the returns, he will find that that is compen-
sated for by an increase in sterling securities. This means, of course,
that the external Currency Reserves have been strengthened.

BALE or BILVER BY THE GOVERNMENT OF INDIA.

. 398. *Mr. M. Ananthasayanam Ayyangar : (¢) Has any quantity of
silver been sold by the Government of India since March, 1935 1 If a0,
what is the quantity and what is its value !

(b) What has been done with the proceeds, if any

The Honourable Sir James Origg : I would invite the attention of
the Honourable Member to the reply given by me to part (e) of Mr.
:khil Chandra Datta’s starred question No. 387 during the current
Session.

Mr. M. Ananthasayanam Ayyangar : The Honourable Member has
only stated in answer to Mr. Akhil Chandra Datta's question that it is
confidential and he is not prepared to state what the silver policy of the
Government will be in the future ! :
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The Honourable Bir James Grigg : I said on a. previous - occasion,
and I repeat it now, that I am quite unwilling to make any statement
whatever about silver so long as the market remains in its present con-
dition, the reason being that I think the less said in the way of giving
4 lead in any direction to speculators the better.

PROTECTION OF INDIANS IN ABYSSINIA.

399. *Mr. M. Ananthasayanam Ayyangar : Ilow many Indians are
there in Abyssinia ¥ What steps, lt any, have been taken to protect their
person and property in vlew of the impending war between Italy and
Abyssinia t

Mr. J. G. Acheson : The information asked for by Honourable

Member has already been supplied by me in reply to a short notice
question by Mr. Satyamurti on the 3rd September, 1935.

Sie GEORGE ScHUSTER’S OPINION ABOUT THE BOMBING OF INDIANS,

400. *Mr, 8. Batyamurti : Will Government be pleased to state :

(a) whether their attention has been drawn to the statement made
by Sir George Schuster at the Peace Congress, that he is
opposed to the bombing of Indians ;

(b) whether Government propose to stop this practice ; and

(¢) if mot, why not ?

Mr. G. R. F. Tottenham : (a) Government have seen the cutting
but have ascertained that no such version of Sir George Schuster’s
statement can be traced in the Liondon Press reports of the meeting.

() and (c). The Honcourable Member’s attention is invited to the
reply 1 gave to his starred question No. 291 on the 12th September, 1935.

Mr. 8. S8atyamurti : Apart from Sir George Schuster’s speech, may
I ask onc question ¥ What is the position today of the Government of
India in respect of bombing from eroplanes !

Mr. G. R. F. Tottenham : I gave a full statement of that position in
reply to the Honourable Member’s questions only two or three days
Ago.

Mr. 8. Satyamurti : I think my Honourable friend said that they
do not bomb eivil popu]atmn May I take it that the Government of
India mse their ®roplanes only for bombing those tribesmen who are
fighting in the flelda * =

Mr. G. R. F. Tottenham : The main purpose of hombing is to dis-
perse hostile lashkars in the fleld. As 1 explained the other day, in
certain cases the Royal Air Force also use their. mrop.la.nca to bloekade
certain area,

Mr. B. Batyamurti : May I ask the Hmmurahle ‘Member if these
wroplanes throw bombs on the civil population, after giving notice ?

Mr. G. R. F. Tottenham : They do mot.: . ...ca.: . ot

Mr. 8, Batyamurti : May I know what are these blockaded areas
to which my Hnnourable friend re!ers t Do they or do they not eon-
tain civil population ?
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Mr. G. R. F. Tottenham : They contain villages, but notice is given
beforehand so as to enable the villages to be evacuated before the
"bombing takes place.

Mr. 8. Batyamurti : Do Government satisfy themselves before
bombing that the villages are actually evacuated, and that there are
no men, women and children in them 1

Mr. G. R. F. Tottenham : They do satist'y themselves as far as it is
possible to do so.

Mr. 8. Batyamurti : May I take it that the Government take the
risk of bombing the civil population ¢

Mr. G. R, F. Tottenbam : No, Sir. It is the civil population that
takes the risk of being bombed.

OFFIOIAL WATCH OVER NEws AND EDITORIAL CoMMENTS IN NEWSPAPRRS
RELATING TO THE QUBTTA EARTHQUAKE DISASTER,

401. *Mr, B. Satyamurti : Will Government be pleased to state :
(a) whether it is a fact that they have inastrueted Local Govern-
ments to keep a watech over news and editorial comments in
papers relating to the Quetta earthquake disaster ;
(b) if so, the reasons therefor ; and
(¢) the names of newspapers or Presses, whose securities have been
forfeited on account of comments on the Quetta earthquake
and matters relating thereto 1
The Honourable Bir Henry Craik : (a) Yes.

.(b) These instructions were issued in view of the venomous campa:
of lies which was condueted in certain sections of the Press to vilif
Government and the Army over action taken in regard to Quetta.

(¢) T would refer the Honourable Member to the reply given to
Pandit Sri Krishna Dutta Paliwal’s question No. 365. ' o

Mr. 8 Satyamurti : May T know why the Government of India
prefer to proceed against these presses by way of forfeiting their
security instead of prosecuting them in a Court of law under the
ordinary law.

The Honourable 8ir Henry Craik : Because the ordinary law has
been found to be ineffective for the purpose.

_Mr. 8. Satyamurti : Did they try a single case of any newspaper
;ﬂm:l published any mischievous article about Quetta under the ordinary
aw

The Honourable 8ir Henry Craik : The diseretion was left to the
Loeal Governments. It was the Loeal Governments which actually took
the action.

~ Mr. 8. 8atyamurti : Did the Government of India issne any general
cireplar or instructions or a demi-official letter to Lioeal Governmenta to
take action under the Press Aect with rogard to the Quetta affairs.

The Honourable 8ir Henry Oraik : T have said they did.

) t{ Mr. 8. Satyamurti : What was the nature and .contents of that
etter
L217LAD 0
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The Honourable 8ir Henry Oraik : I do not remember exactly
now, but it was left to the Loecal Governments to take actmn under the
Press Act.

Mr. 8. Satyamurti : Why did the Government of India instruet the
Local Governments to take action under the Press Act, and not under
the ordinary law, in view of the fact that in this case no prosecution can
be stated to have failed ?

The Honourable 8ir Henry Oraik : Because experience has shown
that the Press Act is the most effective means of dealing with such
cases.

Resurts oF THE OTTAwWA TRADE AGREEMENT,

402. *Mr. B. Batyamurti : Will Government he pleased to state :

(a) whether they have seen a letter addressed by the Indian
Merchants’ Chamber to the Commerce Department of the
Government of India about the result of the Ottawa Paet ;

(b) whether Government will place on the table of this House the
latest figures of export and import trade of India with Great
Britain, the Empire countries and other ecountries ; and

(¢) whether Government propose to examine this question with a
view to place before this ITouse material which would help
the Assembly to come to a final decision on the continuance
or otherwise of the Ottawa Pact

The Honourable 8ir Muhu.mmad Zafrullah Khan: (a) I presume
the Honourable Member is referring to the letter of the Indian
Merchants’ Chamber, Bombay, dated the 23rd August, 1934. If so,
the reply iy in the affirmative.

(b) A report of the nature referred to by the Honourable Mamber
will be laid on the table of the Ilouse in the course of the present
Session, .

(¢) All the material that is available and relevant will be placed
before the House when it is given an opportunity of discussing the
results of the Ottawa Trade Agreement in the next Budget Session.

TrADE NEGOTIATIONS WITH OTHER COUNTRIES.

403. *Mr. 8. 8atyamurti : Will Government he pleased to state :

(a) the progress of trade negotiations on behalf of India with other
countries ¢

(b) with how many countries trade agreements have been effected ;
and

(¢) when all such trade agreements will be completed 1

The Honourable 8ir Muhammad Zafrullah Khan : (a) to (c). I have
nothing to add to the replies already given in this Session to the
Honourable Member’s questions on this subject and to questions
Nos. 4 and 10 of Mr, T. S. Avinashilingam Chettiar and Nb. 354 of Mr
ﬂnmuel Aaron on the subject of Trade Agreements.
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PROTECTION OF INDIANS IN ABYSSINIA.

404, *Mr. 8. Satyamurti : Will Government he pleased to state :

(a) whether it is a fact that there are two thousand Indians in
Abyssinia ;

(b) whether Government are aware that the Umited States of
America has taken all possible measures for the safety of
American missionaries in Abyssinia, as also France ; and

(¢) what steps Government propose to take to protect the life and
property of Indians in Abyssinia ?

Mr. J. G. Acheson : (a) There are approximately 1,000 British
Indian Subjects, including British protected persons, residing in
Abysginia,

(b) and (¢). The Honourable Member is referred to the answer
given on the 3rd September, 1935, to his short notice question on the
same subject,

Mr. 8. Satyamurti : Are Government aware of the fact that, this
morning or yesterday morning, it appeared in the newspapers that the
British Consul in Abyssinia has invited all the Indians to come and
live in a stated area, and promised to give them protection, and would
Government get into touch with the latest developments with regard
to the protection of Indians in Abyssinia ?

Mr. J. G. Acheson : Government have no information to that effect,
but they are making enquiries,

Mr. B. Satyamurti : Will Government get into touch with the
latest developments ¢

Mr. J. G. Acheson : Yes, Bir.

Mr. T. 8. Avinashilingam Ohettiar : What is the meaning of the
expression ‘‘ British protested persons '’ ?

Mr. J. Q. Acheson : ‘‘ Protected persons’’ mean the inhabitants
of Indian States who are protected by British Government.
FaLL ¥y Rarnway EARNINGS.
405. *Mr. 8. Satyamurti : Will Government be pleased to state :

(a) the total Railway earnings up to date, and the fall in the earn-
ings compared with previous years ;

(b) whether they have investigated this matter, and if so, the
results of,such investigation ; and

(¢) what steps Government have been taking or propose to take in
this matter ¢

The Honourable 8ir Muhammad Zafrullsh Khan : (a) The approxi-
mate earnings up to the end of August, amount to 35% crores. They
are ahout 70 lakhs below those of the ecorresponding perlpd of last
year and about 135 lakhs more than those of the corresponding period
of 1933-34.

() The decrease is mainly in goods earnings and indicates.'a fall
in traffic, the commodities principally affected being cotton, oilseeds
and rice. . ' ‘

L217LAD c2



loas LEGISLATIVE ASSEMBLY, [16TH 8z, 1935,

(¢) The position is being watched by Government. Agents of
Railways have been asked to restrict working expenses. wherever
possible and to examine every possibility of m(.reasmg net earnings.

The whole position will be reviewed next month in consmltation with
Agents and the Railway Board.

Mr, 8. Satyamurti : May I know if Government’s special attention
is being devoted to the question of rail-road competition, both in res-
pect of passenger and goods traffic ¢

‘The Honourable 8ir Muhammad Zafrullah Khan : I have replied

to this in answer to one of the supplementary questions on a previous
otcasion.

Mr. 8. Batyamurti : Have Government heard from the Agents in
answer to their suggestions to comsider ways and means of increasing
the income, and reducing the expenditure 1

The Honoursble 8ir Muhammad Zafrullah Khan : I have also ex-
plained this in answer to a supplementary question on a previous
occasion that certain suggestions were tentatively discussed with the
Agents when they were called up to Simla in August and they were
asked to eonsider these suggestions and any others that might oceur

to th;:m' The whole question will be considered in detail early next
month.

Mr. 8. Batyamurti : Half the financial year is over ; and so may
I know when the Government propose to come to any conclusion so as

to have any eflect on the earnings or the expenses of this financial
vear { '

The Honourable 8ir Munhammad Zafrullgh Kban : I have submit-
ted that the digcussion will take place early next month.

Prof. N. G. Ranga : Are Government taking any steps to- mmulate
internal trade and traffic 1 0

The Honourable Bir Muhammad Zafrullah Khan : I believe I have
answered that question in the answers I have given already.

Mr. 8. Batyamurti : Is there any person in the Railway Board
wh_ose gpecific duty it is to consider these matters, that is to say,
increase traffic receipts ¥ Is there any Member of the Railway Board
or. any officer there, whose job it is to concentrate on this matter and
make suggestions for the aceeptance of the Government 1

_ The Honourable 8ir Muhammad Zafrullah "Khan: There is the
Dircetor of Traffle, the Deputy Director of Traffic and the Railway
Board itself.

Mr. 8. SBatyamurti : With so many people, what is the result ?

The Honourable 8ir Muhammad Zafrullsh Khan : Tn spite of the
help of the opporition in this matter,

Mr. 8. Batyamurti : But you won’t take our help ; if you do, you
will be better off.

The Honourable Sir Mubammad Zafrullah Khan: We welcom# all
lelp from any quarter,
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RengwaL oF THE Trap® TrEATY WiTH TURKEY,

406. *Mr. 8. Batyamurti : Will Government be pleased to state :
(a) whether they have received a communication from the Muslim
Chamber of Commerce, urging the renewal of the trade treaty
with Turkey ;
(b) at what stage the matter stands ; and
(¢) when the trade treaty will be completed ?
The Honourable 8ir Muhammad Zafrullah Khan : (a) Yes.
(b) The matter is still under diseussion.
(¢) I regret I am unable to fix the exact date. ,
Mr. 8 Satyamurti : How long has this matter been under dis-
cussion ?
The Honourable Bir Muhammad Zafrullah Khan : Some months,
Mr. 8. Satyamurti : What is the average period for settling im-
portant questions ? h

The Honourable 8ir Muhammad Zafrullah Khan : It depends upon
the opposite party. Government cannot arrive at an ez parie decision.

Mr. 8. Batyamurti : Government cannot arrive at any decigion. That
is my trouble.

Wark-Our BY THE INDIAN MEMBERS OF THE KENYA LEGISLATIVE CoUNCIL.

407. *Mr. B. 8atyamurti : Will Government he pleased to etate :
(a) whether they have heard that the Indian Members of the
Kenya Legislative Council walked out of the Council when
the Marketing legislation was being discussed ;

(b) whether Government took any steps in the matter ;

(¢) what the results of these steps were ;

(d) whether Government have ascertained the reasens for the walk-
out, and if so, what they are ; and

(e) whether they propose to have an Agent of their own in the East
African territories, and if not, why not ¢

8ir Qirja Shankar Bajpai : (¢) Government understand that four out
of five Indian members walked out of the Legislative Council on the
3rd July, 1935.

(b) to (d). On receipt of information that a walk-out was in-
tended by some Indian members Government caunsed them :to be
informed of the changes effected and contemplated in the Bill, in the
hope that they would reconsider their decision ; bhnt the walk-ont took
place, nevertheless, because the members concerned were not satisfled
‘with the Bill. '

(e) Not at present.

Mr. 8. Batyamurti : May I know the reason why Government do
_mot propose to appoint an Agent of their own in East African teryi-

tories now ¢
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Sir Girja Shankar Bajpai: Primarily financial.

Mr, 8. Batyamurti : Did my Honourable friend’s Department put
up a proposal to the Finance Department, and did the Finance Depart-
ment turn it down !

8ir Girja Shankar Bajpai : The Department of Education, Health
and Lands has to consider the claims of all competing cases before it
approaches the ¥inance Department.

Mr. 8. SBatyamurti : Among the competing claims within the scope
of the Honourable Member’s Department, dées he consider that this is
not as important as many others !

8ir Girja Shankar Bajpai : Considering the gencral financial out-
look, I should say that there are other claims that arc more important
than this,

Mr, 8. Batyamurti : Other claims in his Department ¢

8ir @irja Bhankar Bajpai: I am referring to my Department which
is not limited to overseas.

D1SABILITIES OF INDIANS IN ZANZIBAR.

408. *Mr. 8. Satyamurti : Will Government be pleased to state :
(@) whether they are considering the question of Indian disabilities
in Zanzibar ;
(b) what they have so far done in the matter ; and
(c) the latest position in respect of this matter

8ir Girja SBhankar Bajpai: (a), (b) and (¢). I would refer the
Honourable Member to the reply given by me on the 4th Septemper,
1935, to his question No. 118. '

ScHEME FOR THE UTILISATION OF THE GRANT FOR RURAL DEVELOPMENT IN THE
PuNnias.

}  409. *Mr. 8. Satyamurti : Will Government be pleased to state :

(a) whether the Punjab Government have submitted to the Govern-
ment of India their final scheme for the utilisation of the
grant for rural development ;

(b) whether Government will place the same on the table of this
House ; and
(¢) whcther they propose to send it to all the other Local Govern-
ments for information and guidance ?
The Honourable Sir James QGrigg : (a) Yes.

~ (b) The Honourable Member is referred to the statement laid on
the table of the House in reply to Mr. Basanta Kumar Das’s question
No. 162, regarding the schemes for rural development.

(¢) The statement referred to above is a published document and
available to Loca] Governments equally with the general publie.

~ Prof. N. G. Ranga : Is the Honourable Member aware of the fact
gmt ng provigion is made at all for water supply or for Harijans in the
unjab ton
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The Honourable 8ir James Grigg : I answered that question in
reply to a supplementary question of the Honourable Member the

other day.
INDIANISATION OF THE INDIAN ARMY VETERINARY CORPS.

410. *Mr. 8. Satyamurti : Will Government be pleased to state :

(a) their policy with regard to the Indianisation of the Indian
Army Veterinary Corps ;

(b) the reasons why to obtain a commission in this service a candi-
date must first obtain the diploma of M, R. C. V. S. after
five years’ study in a recognised Veterinary College in
England ; and

(c) the reasons why they have not prescribed an alternative Indian
qualification {

Mr. G. R. F. Tottenham : (a) The policy is to provide Indian
mounted units with Indian veterinary officers holding the diploma of
Member of the Royal College of Veterinary Surgeons,

(b) and (c). A qualification of this standard is essential for the
application of modern veterinary science to the problem of reducing
animal wastage, but no such qualifications can be obtained in India at
present. The M. R. C. V. 8, is the qualification possessed by British
-Officers of the Royal Army Veterinary Corps in close co-operation with
whom the Indian Commissioned Officers will have to work so long as
there are British troops in this country.

Mr. 8. Batyamurti : Is there any attempt made by the Government
to institute or develop a corresponding qualification in this country f

Mr. G. R. F. Tottenham : Sir, I believe the Royal Commission on
Agriculture did make certain recommendations with regard to improving
the standard of veterinary education in this country. Of course it is
for the Local Governments and their Ministers to take action on that
report.

Mr. 8. Satyamurti : Wil the Government of India address Loecal
Governments in view of the need, which the Honourable the Army
Secretary states, exists, to have this qualification, to evolve or develop
eorresponding qualifications in their own spheres of action ?

Mr. G. R. F. Tottenham : If the Honourable Member wishes, I will
pass on that suggestion to my Honourable friend, the Secrgtary for

Education, Health and Lands.

Mr. T. 8. Avinashilingam Chettiar : Does the Honourable Member
remember his promise in the last Budget Session that he will appoint
Indian officers to this post in the Army Department 1

Mr. G. R. P. Tottenham : Indian officers are being appointed.
lr T. 8. Avinashilingam Chettiar : How many 1
Mr. @ R. F. Tottenham : I require notics,
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ProvinciaL Loaxs.

411. *Mr. 8. Batyamurti : Will Government be pleased to state :

(a) the latest decision with regard to the Provinical loans, that is,
the amounts which stand to the debit of each Province ;

(b) the principles on which these loans are given, and interest
thereon is charged ; and

(¢) whether there is any intention to introduce a new system 1

The Honourable 8ir James Qrigg : (a) and (c¢). The matter is
being considered in connection with the financial arrangements under
the new constitution.

(b) I would invite the attention of the Honourable Member to
Appendix VI-A of Audit Code, Volume II, copies of which are in the
Library of the House.

Mr. 8. S8atyamurti : May I know if the Local Governments are
getting the full benefit of the prevalent low rates of interest to the extent
to which the Government of India get such benefit.

The Honourable Bir James Grigg : This depends on a rather com-
plicated series of arrangements. At the moment and to the extent to
which individual issues are converted to the extent that Local Govern-
ments may be presumed to have borrowed out of the proceeds of those
particular issues, they get the benefit of the conversion. i

Mr. 8. Batyamurti : Is there no proposal to abolish provincial loans
funds and distribute them to the various provinces to operate on their
own responsibility ¢

The Honourable Bir James Grigg : That is a large guestion which
I cannot, answer without being obliged to make a considerably longer
statement than is possible now.

Mr. 8. Satyamurti : May I know if the Government of India have
considered in this connection the desirability of avoiding competing
loans by various public bodies in this country 1

The Homourable 8ir James Grigg : That is precisely one of the
functions of a Central Bank.

Mr. T. 8. Avinashilingam Ohettiar : What are the principles govern-
ing provincial loans {

The Homourable Bir James Origg : If the Honourable Member
would refer to the document I have mentioned in answer to this question,
he will find that out.

SvsToM or NoMiNaTIONs TO THE MUNIOIPALITIES IN Fut.

412. *Mr. 8. Satyamurti : Will Government be pleased to state :

(a) whether their attention has been drawn to the statement of
Pandit Shree Krishan Sarma on the system of nominations
to the municipalities in Fiji to the effect that what the
Indians care for is a common roll, and to effect this they
want the qualifications for voters to e broadened ;
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(b) what the attitude of the officials in Fiji is towards this demand
' of Indians ; and

(¢) what action Government propose to take in this matter 1

8ir Girja Shankar Bajpai: (a) Yes.

(b) and (¢). The attention of the Honourable Member is invited to
the reply given my me on the 12th September, 1935, to Mr. Mohan Lal
Saksena’s question No. 296. '

Hieuer ImporT Dury oN ForEigN Pappy v THE UnitEp KinGpoM.

413. *Mr. 8. Satyamurti : Will Government be pleased to state :

(a) whether they have made a strong representation to the Briﬁsh
Government on the question of higher import duty on foreign
paddy in the United Kingdom ;

(b) the reason for this representation ; and

(¢) the latest figures with regard to the import of foreign paddy
and Indian rice into England ¢ .

The Honourable 8ir Muhammad Zafrullah Khan: (a) and (b).
The Government of India were informed that increasing imports of
foreign paddy into the United Kingdom were likely to deprive Indian
rice of the full benefits of the preference secured under the United
Kingdom-India Trade Agreement. This possibility was brought to the
notice of His Majesty’s Government and as a resul{ of the representa-
tions made by the Government of India an import duty of 2|3 d. per 1b.
has been imposed by His Majesty’s Government in the United Kingdom
on paddy imports of non-empire origin.

“ (c) I lay on the table a statement containing the required informa-
on.
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Mr. B. Satyamurti : Has the position improved from the point of
view of imported Indian rice into England {

The Honourable 8ir Muhammad Zafrullah Khan : Certainly.
Proaress OF SuGAR RESEARCH IN INDIA.

414. *Mr, 8. Batyamurti : Will Government be pleased to state :

(a) whether on a review of the work done till now, the Sugar
Committee of the Imperial Council of Agricultural Research
has come to the conclusion that the progress made had not
kept pace with anticipations, and that India would not be
able to stand on her own legs if the present rate was not
accelerated, and that the chief reasons for this are paucity of
funds for sugar research and the late starting of the Central
Research Institute ;

(b) whether it is a fact that the Committee noted with regret that
there were many sanctioned schemes of research which had
been held up for want of funds ;

{c¢) whether Sir George Rainy, the then Commerce Member,
pointed out that adequate funds should be placed at the
disposal of the Committee for this research work ;

(d) whether the Committee have snggested that two annas out of
the sugar cxcise duty should be assigned for the purpose of
promoting research, both on the agricultural and om the
manufacturing side ; and

(e¢) what steps Government propose to take in the matter ¢

8ir Girja 8hankar Bajpai : (¢) and (d). The Sugar Committee’s
views are crystallised in a resolution which states that progress in sugar
research and agrieultural development has not been as rapid as it
ought to have been but does not make any mention of delay in starting
the Central Suger Research Imstitute. The Committee has recommended
mcere intensive work espeeially on cane and has expressed the view that
a settled and growing source of income should be provided for sugar
Tesearch either by allocation annually of a sum equal to two annas per
ewt. of the excise duty levied on the excisable sugar produced in India
or by an annual grant of not less than Rs. ten lakhs.

(3) No.
(¢) Yes.

(6) Government have already made or promised grants aggregating
Rs. 84 lakhs for sugar research. Requests for financial provision for
specifie. proposals for more .intensive work on the lines recommended by
the Committee will receive most careful consideration.

. Tanmrr Boarp ENQUIRY INTO THE TEXTILE INDUSTRY.
© 416, *Mr, 8. Satyamurtl : Will Government be ploased to state

whether thiey intend to order an enquiry by the Tariff Board into the
textile industry, and if so, what the nature of the enquiry will be ¢
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The Honourable Bir Muhammad Zafrullah Khan.: The Honeurable
Member is referred to the Commerce Department Regolution No. 341-T.
(12)|35, dated the 10th September, 1935, which was published in the
Eazette of India Extraordinary of that date, copies of which are in the

ibrary.

Mr. 8. 8atyamurti : In view of the fact that this Assembly rejected,
by a decisive majority, the Indo-British Trade Agreement, which inter
alig provided that British interests ought to be given a hearing before
the Indian Tariff Boards, may I know the reason why Government
turned down that recommendation of this House, and have now provided
for British textile interests being heard by this Tariff Board §

The Honourable 8ir Muhammad Zafrullah Khan : Government had
already given an undertaking to that effect.

Mr. 8. Batyamurti : May I know if the undertaking was given before
the House gave its verdict or after it ¢

The Honourable 8ir Muhammad Zafrullah Khan : I believe, before.

Mr. 8. Satyamurti : May I know why Government did not consider

the need for changing their opinion, in view of the verdict of this
House ?

The Honourable B8ir Muhammad Zafrullah Khan : There is no
question of changing their opinion. Government are carrying out an
undertaking given,

Mr. 8. Satyamurti : May I know why Government have prescribed
as one of the terms of reference for this Tariff Board that they ought to
equate what is called the fair-selling price of Indian textile products with
the price of imported articles plus the duty ¥ Have Government con-
sidered that the Indian textile industry may require further or greater
or other protection {

The Honourable S8ir Muhammad Zafrullah Khan : In case the
Indian textile industry requires further or other or greater protection,
I have no doubt they will take the usual course of making an application
with reference to this question to the Tariff Board.

Mr. 8. Satyamurti : May I know if this Tariff Board is incompetent
to go into this question !

The Honourable Sir Muhammad Zafrullah Khan: This Tariff
Board will go into those questions that are detailed in the Resalution,
and not others.

Mr. 8. Satyamurti : May I know whether the attention of Govern-
ment has been drawn to the criticism of Mr, Manu Bubedar, the Presi-
dent of the Bombay Indian Merchants’ Chamber, on this Tariff Board ¥

The Honourable Sir Mubhammad Zafrullah Xhan : If my Honour-
able friend will refer to the specific criticisms he has in mind, I
be able to answer.

Mr. 8. Satyamurti : May I know whether hm attention has been
drawn to the particular critieism that membership- of thia® Board has
been overweighted in favour of those who are in favonr of: Impu'hl
Preference 1
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The Honourable 8ir Muhammad Zafrulalh Khan : That implica-
tion is not justified. :
REGULATION ISSUED IN RESPECT OF THE QUETTA EARTHQUAKE DISABTER.

416. *Mr, 8. Satyamurti : Will Government be pleased to state :

(a) the reasons why a Regulation, and not an Ordinance, was issued
in respect of the Quetta earthquake disaster ;

(b) whether the Regulation contemplates giving unlimited powers
to local authorities to make rules which will have the force

of law ; and

(c) what the authority was which gave the Military authorities
control over the area before the British Baluchistan (Emer-
gency Administration) Regulation, 1935 was issued ?

Mr. J. G. Acheson : (¢) and (¢). The Honourable Member’s atten-
tion is invited to Chapter VII of the pamphlet ‘‘ Quetta Earthquake,
1985 ', a copy of which has been sent to all the Members of this House.

(b) No, 8ir. The scope of rulemaking power conferred on the
Local Government is defined in section 2 of the Regulation to which the
Honourable Member is referred.

Mr. 8. Satyamurti : With reference to clause (¢), may I have a
definite answer as to who the authority was which gave the military
authorities control over the area before the Regulation ?

Mr. J. G. Acheson : The only answer which I can give now is that
the alternative was control by the military authorities or complete
anarchy.

Mr. 8. Batyamurti : May I know the authority of the person,—
the Government of India, or the Government of Baluchistan, or the
military authorities themselves,—who took control §

Mr. J. G. Acheson : That is a legal question which T think perhaps
the Honourable the Law Member will be in a better position to answer.

Mr. 8. Satyamurti : Will the Honourable the Law Member kindly

give an answer

The Honourable 8ir Nripendra S8ircar : Nobody made over the
control of Quetta to the military authorities. There was no martial law
which was declared. The military authorities had to take charge,
because the civil administration had broken down and the civil officers
were not available. Those were the cirecumstances which compelled
them to take charge.

Mr 8. Batyamurti : I know the facts ; but what is the law of the
authority under which the military took charge of Quetta ?

The Honourable Bir Nripendra Bircar : The law, as has heen said,—
and this ean be discussed at the time of the Resolution.—was the law of
compelling necessity. And, if it is strictly illegal, it has got to be
remedied by an Indemnity Act which has been legalised.

~ -Mr, 8. Satyamurti : May I take it then that the position is this
that this "act was illegal and that they have since legalised it by an in-
demnity Act 1
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The Honourable Bir Nripendar 8ircar ; If it . was .illegal, it has
been made legal. I do not concede, and, if necessary, 1 s_h_n]l maintain,
that it was not illegal.

DeputaTioN IN Lonpon oF Mg, E. C. MigvILLE, PRIVATE SECRETARY TO His
ExceLLENCY THE VICEROY TO EXAMINE THE WORKING OF THE CABINET
BECRETARIAT.

417. *Mr. B. Satyamurti : Will Government be pleased to state :

(a) whether Mr. E. C. Mieville, Private Secretary to His Excellency
the Viceroy, has been placed on deputation in London to
examine the working of the Cabinet Secretariat ;

(b) the reasons for this deputation and the cost of this deputation ;
and

(c) whether it is intended to create a post of Cabinet Secretary, and
if s, the reasons therefor ¢

The Honourable 8ir Henry Oraik : (a), (b) and (¢). Mr. Mieville
was deputed to study the working of the Cabinet Secretariat jn London
in connection with a proposal to create a new post of Secretary to the.
Executive Council of the (Governor General. Government have felt that
the procedure under which the business of the Government of India js
at present transacted can be improved and made more suited to exist-
ing and future conditions by the appointment of an officer whose main
duty will be to co-ordinate the work that comes before the Government
a8 a whole and to make and maintain a record of -the discussions  ‘and
decisions in Council. The extra cost involved in Mr. Mieville’s deputa-
tion, was Rs. 2,618.

Mr. B. Satyamurti : May I know whether this CGabindt Bea'$tary
will be a kind of super Secretary who will report all Cabinet proceedings
to the Viceroy and Governor General with a view to his employing his
safeguards effectively ? Is that the idea ?

The Honourable 8ir Henry Oraik : No, Sir ; he will be Becretary
to the Executive Couneil.

Mr. 8. 8atyamurti : And not to the Ministers ?

The Honourable 8ir Henry Craik : After Federation comes in, he
will certainly be Secretary to the Council of Ministers. It will be for
them to decide whether they wish to continue this post or not.

Mr. 8. Satyamurti : Is this gentleman going to attend méetings
of the Executive Council and meetings of the future Cabinet 1

The Honourable 8ir Henry Oraik : Yes, Sir.

Mr. 8. Satyamurti : Is it consistent with Parliamentary respon-
gibility that a permanent servant should be present at meeti of the
Exeeutive Council, although he is not a Member of the Co

The Honourable Bir Henry Craik : Yes, it is done in England.
Mr. 8. Batyamurti : Since when !

The Honourable 8ir James Grigg : Tentatively since 1909 T think,
but it became a fixed arrangement during the war,
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Mr. 8. Satyamurti : Do T understand the Home Member and the
Finance Memher, jointly to say that, today, in the British Cabinet, per-
manent servants are allowed to attend and watch the proceedings !

The Honourable B8ir James Grigg : Yes, one permanent civil
servant who is Secretary to the Cabinet.

Mr. 8. S8atyamurti : And does he keep any minutes of the Cabinet
proceedings ? .

The Honourable Bir James Grigg : Yes, Sir.

Mr. B. Batyamurti : Since when ?

The Honourable 8ir James Grigg : I think informally just before
the war, and then there was a regular appointment during the war.

Mr. 8. Satyamurti : Will you consult the Prime Minister and find
out I do not think you are correct.

MESSAGE FROM H. E. THE GOVERNOR GENERAL.

_ Mr, President (The Honourable Sir Abdur Rahim) : I have re-

ceived the following Message from His Excellency the Governor General :

‘¢ Whereas by its vote of the 12th Beptomber, 1935, the Legislative Assemoly has
refused to take into consideration a Bill entitled a Bill to amend the Criminal Law :

- .Now, therefore, I, Freeman, Enrl of Willingdon, in pursuance of the provisions
of uub-u?ction (1) of mection GTB of the Government of India Act, do recommend to
the Legislative Asscmbly that it do pass the Bill in the form hereto annexed.’’*

CRIMINAL LAW AMENDMENT BILL.

The Homourable 8ir Henry Craik (Home Member) : Sir, with re-
ference to the Message that you have just read to the House, I should
like, with your permission, to be allowed to move for leave to introduce
the Bill referred to. Have I your permission, Sir ¢

Mr. President (The Honourable Sir Abdur Rahim) : Yes.

_ The Honourable 8ir Henry Oraik : Then, Sir, I move for leave
to introduce a Bill to amend the Criminal Law in the form recommended.

Mr. President (The Honourable Sir Abdur Rahim) : Motion

moved :

‘‘ That leave be granted to introduce a Bill to amend the Oriminal Law in the
form recommended.’’

. Mr. Lalchand Navalrai (Sind : Non-Muhammadan Rural) : On a
point of order, Sir : may I know if it can be moved without a copy of
the Bill being given to us here 1

Mr. President (The Honourable Sir Abdur Rahim) : It eannot be
moved without the Chair’s Jeave, unless it is on the agenda. The Chair
has given leave to the Honourable the Home Membher to make the motion,

Mr. B. Batyamurti (Madras City : Non-Muhammadan Urban) :
Where is the Bill_ Sir ¢

The Honourable Bir Henry Oraik : It is the same Bill
*Not included in these debates.




1080 LEGISLATIVE ASSEMBLY, [16T= Sxp, 1935,

Mr. President (The Honourable 8ir Abdur Rahim) : It is all
there : it is only the endorsement now.

Mr. Lalchand Navalrai : My point of order is different : it is
whether this Bill can be allowed to be moved, without giving us copies of
the Bill just to be moved.

Mr. President (The Honourable Sir Abdur Rahim) : It is exactly
the same Bill without any sort of alteration, except that there is the
endorsement which the Chair has read out to the House. If the Honour-
able Member wants copies of the Bill with the endorsement, the Secretary
will distribute them.

Mr. Bhulabhai J. Desai (Bombay Northern Division: Non-Muham-
madan Rural) : Mr, President,......

Mr. President (The Honourable Sir Abdur Rahim) : Do you want
to oppose the motion for introduction ¥

Mr. Bhulabhai J. Desai: Yes.

Mr. President (The Honourable Sir Abdur Rahim) : Does the
Honourable the Home Member wish to make any statement ?

The Honourable 8ir Henry Craik : T do not think I have any
gtatement to make. 1 have merely to say that the Bill is exactly the same
as the Bill which has been discussed at length last week and the week
before, and it has been discussed at such length that I can add nothing
useful to what has already been said.

Mr. Bhulabhai J. Desai : Mr. President, I am glad to notice &
a certain amount of good humour in the House. In the somewhat un-
usual step of opposing the leave that is asked for, I am doing so under
circumstances which, I think, are fairly well deseribed by the Honourable
the Home Member himself. He has told the House that we are asked
now to reconsider the measure which has been fully discussed and ‘which,
by & decisive vote, last Thursday, the House rejected. They' réfused to
consider it. If there is a constltutmnal sense in the House, this is a matter
that ought to affect the House itself-—mot merely those who rejected the
measure, but also the minority who, as a matter of law, are bound by the
same, if there is any propriety, any sense, any value in all the legal
phraseology and Acts of the Government of India. Therefore, it is not
a matter merely for those who opposed the Bill. The vote of the majo-
rity, 1 think the Honourable the Leader of the House will acknowledge,
is the vote of the House ; and loyalty demands that, at all evenmts, in
decency, all that they would do when asked for this leave is not to vote
in support of it, for the simple reason that legislation in any Assembly
of this kind would be impossible, and the Government of the country
would be reduced to a mockery if this is the manner in which the House
is to he treated by reason of the fact that there is a provision for a recom-
mendation of the same Bill for reconsideration by the same Hounse. [ do
not wish to use somewhat hackneyed langunage about an insult to this House
or an offence to this Honse ; but I do wish to say this, in all earnestness, that
if this ¥ouse is merely to be used, whenever convenient, to register the
decrees of the executive, and where they think it their duty to oppnse it,
then it is the .will of the executive that should prevail, then it is one of
those one-sided affairs in any Legislature in the world where they say
when we agree, they should prevail, and where we disagree, then also they
should prevail. Tt is, therefore, a matter of serious moment for the Mem-
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bers opposite to consider with a certain degree of greater earnestness than
they are likely probably, in a sort of lighthearted way, to.give to it,
whether their very existence here is a matter which is not called into
question by the recommended Bill which has been brought before this
House. If they feel still that nothing is a matter of moment to themn,
no Constitution, no law, no democracy, no validity of the majority vote of
the House, they are entitled to take the course which they did before.

We have often talked of the breakdown of constitutions. At .all
events, for the second time, during the course of two Sessions in this
House, I have witnessed this, and this is the second. And, here, I wish
to remind you of an article which a member of the ‘‘ friendly press
published only yesterday—even that press has the decency and the
honesty to recognise that on a proper analysis of the vote of the Ilouse,
it was a vote of the bulk of the country against this measure (Opgostiion
cries of ‘* Hear, hear ”’) ; and, yet within less than a few hours, an
executive decree has been issued that the Bill shall be brought back to you,
in substance and in words the same as it was here before, and passed. It
is not merely a question, as it is sometimes said, of self-respect—it
is a deeper and a higher question ; and there is a section of the Fouse to
whom T wish to appeal in order that they may follow the same traditions
which they say obtain in their vwn country, while governing their own
country, and that they will recognise their obligation to the majority
of the House, and, therefore, to the sense of the IHouse itself and mot
lend any further support to the Bill at a time when it is brought back
to us again on this oceasion : and, but for the fact that the Bill ig in terms
the same, and, in fuct, we are asked to reconsider what is already decided,
I should not have taken the course which T am doing and which I am asking

the House now to take, that this House do refuse to grant leave for the
introduction of this Bill.

Mr. President (The Honourable Sir Abdur Rahim) : The question is ¢

‘! That leave be granted to introduee a Bill to amend the Criminal Law in the
form recommended.’’

The Assembly divided :
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THE JUBBULPORE AND CHHATTISGARH DIVISIONS (DIVORCE
PROCEEDINGS VALIDATION) BILL.

The Honourable 8ir Nripendra Bircar (Law Member) :

Sir, I beg to

move for leave to introdnce a Bill to remove certain doubts and to validate
certain proceedings of the High Court of Judicature at Allahabad.

Mr. President (The Honourable Sir Abdur Rahim)

: The question is :

‘* That leave be given to introduce o Bill to remove certain donbts and to
validate certain proceedinge of the High Court of Judicature at Allaha’bm_i."

The motion was adopted.

The Honourable 8ir Nripendra Sircar : Sir, I introduce the Bill.



THE CENTRAL PROVINCES COURTS (SUPPLEMENTARY) BILL,

The Honourable Bir Nripendra Sircar (Law Member) : Sir, I move :

¢¢ That the Bill to supplement the Central Provinces Courts Act, 1917, be taken
iato consideration.'’

I do not think that I shall occupy the time of the House for more
that two minutes. The Bill has been necessitated by reason of the inten-
tion to have a Iligh Court for the Central Provinces. Owing to that,
oerta.ln consequential changes have become nceessary in various Acta,
such as, the Indian Stamp Act, the Code of Criminal Procedure, and
80 on.

Mr. President (The Honourable Sir Abdur Rahim) : Motion moved :

** That the Bill to supplement the Central Provinces Courts Act, 1917, be taken
into consideration.’’

Mr. Lalchand Navalrai (Sind : Non-Muhammadan Rural) : T want to
sy a few words on this Bill. In the last ilem of the Schedule it is in-
tended by this Bill tn insert the words ‘* Chief Courts of Oudh and Sind ”’
in place of the words ‘‘ the Chief Court of Oudh, the Court of the Judi-
cial Commissioner of Sind '’. My submission is this. Sind is going to be
separated.

Mr. President (The Ilonourable Sir Abdur Rahim) : This Bill does not
relate to Sind : it relates to the Central Provinces.

Mr. Lalchand Navalrai : In the last item of the Schedule, these words
occur, and I am myself wondering why they should appear in a Bill re-
lating to the Central Provinces.

The Honourable 8ir Nripendra Sircar : I am rather in a difficult
position, because I have not followed the ‘exaet point of the Homdurable
Member, but probably what I am going to say will meet his point, or
rather the point which I expect he has put forward. The Sind Courts
(Supplementary) Aect, 1926, is not in operation now. When it comes iuto
operation, all that this Bﬂl provides for is this, that the Court, instead
of being called the Court of the Judicial Commissioner of bind., will be
called the Chief Court of Sind. If that iy the point of my Honourable
friend I have given the answer.

Mr. Lalchand Navalrai : I do not think the answer has been given
because when that Aect comes into operation, the words ‘‘ Judicial Com-
missioner’s Court ’’ will be taken away and the words ‘‘ Chief Court '
will be substituted. My point is that if any substitution is going to be
made in the original Aect,—the Sind Courts (Supplementary) Act, 1926,—
the words ‘‘ High Court ’' should be put in and not the worda “* Chief
Court . My renson is this. Bind is now songht to be separated though
it may be against the wishes of certain people. However, as 8ind is going
to be separated and made into a separate province there is absolutely no
réason whatsoever why the Court should remain a Chief Court. The
Nagpur Chief Court is going to be made into a High Court and why
should there not be a High Court for Sind ¥ The people of Sind have
passed resolutions and I have had communications with the Honourable
the Home Member asking if a High Conrt is going to be established in
Sind or it is going to be left with only a Chief Court or a Judicial Commis-
sioner’s Court. The reply wag that the Seccretary of State and the Gov-
érnment of India are considering that question. Now, when the question
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is being considered, what is the reason, when the Act 1tself has not yet
come into force, for this supplementary provisjon in this Bill ¥ It will
be an anomaly. The Preamble says : ‘ to supplement the Central Pro-
vinces Courts Aet, 1917 " and at the end something is shoved in like this,
I would not say surreptitiously. What I mean to say is, at any rate, it
will be redundant in this Bill and, therefore, this Bill should not be’
passed with respect to this item, If the Honourable Member is prepared
even at this moment to say that he would allow an amendment to the
offect that instead of ¢ Chief Court’ the words ‘ High Court’ will be
substituted, I welcome .it but if not, I will oppose it.

The Honourable 8ir Nripendra Bircar : Sir, I now see the point. We

4 pu are making no change in substance and when we are

o legislating for the Central Provinces my friend wants

to get this ligh Court for Sind established. That cannot be done. If ard

when the Ifigh Court of Sind is established, some further provisions may’
be necessary in some other Aects.

. Mr. President (The Honourable Sir Abdur Rahim) : The question

is :
*¢ That the Bill to supplement the Centrnl Provincea Courts Aet, 1917, be taken

into consideration.’’

The motion was adopted.

Clauses 2 and 1 were added to the Bill.

The Schedule, the Title and the Preamble were added to the Bill

The Honourable Bir Nripendre 8ircar : Sir, I move :

¢¢ That the Bill be passed.’’

. Mr, President (The Honourable Sir Abdur Rahim) : The gquestion
is

44 That the Bill be passed.’’
The motion was adopted.

L

THE PROVINCIAL SMALL CAUSE COURTS (AMENDMENT) BILL.
The Honourable Bir anondn. 8ircar (Law Member) : Sir, I

move :

¢ That the -Bill further to amend the Provineial Bmall Oause Courts Aet, 1887,
for a certain purpose, be taken into consideration.’’

The matter is so simple that probably nothing need be said beyond

once more drawing the attention of the House to the Statement of Objects
and Reasons ;

‘¢ This Bill ia designed to remove certain doubts which have arisen in the inter-
etation of the '}:roﬁsn to sub-seetion (1) of section 17 of the Provincial Small Cause
r'q Act, 1887. As the section stands, an applicant is required to give security
to the satisfaction of the Court at the time of presenting his application. It follows
that, in order to ascertain what security satisfies the Court, the appHeant must already
have made an application in that behalf. There is also some doubt whether the words
¢ as the Court may direst ’ apply to the deposit of the whole decretal amonnt as well
as to the giving of approved security. The Bill in intended to make it elear that the
preliminary application to ascertain what security will satisfy the Court must be nrade
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and decided before the substuntive applicaiion for the order to set aside the Eiema,
and that it is always open to the applicant to adopt the alternative-course of depositing
the total decretal amount.’’

1 only need say in supplementing this statement that there is doubt
whether the words ‘as the Court may direct ’ apply to the deposit of the
whole decretal amount as well as to the giving of approved security.
Dijfierent Courts have been giving different interpretations,

Mr. President (The Honourable Sir Abdur Rahim) : The question
A8

‘¢ That the Bill further to amend the Provincial Bmall Cause Courts Act, 1887,
for & certaiu purpose, be taken into consideration.’’

The motion was adopted.

(lauses 2 and 1 were added to the Bill.

The Title and the Preamble were added to the Bill.

The Honourable Sir Nripendra 8ircar : Sir, I move :

““ That the Bill be passed.’’

Mr. President (The Honourable Sir Abdur Rahim) : The question

¢ That the Bill be passed.’’
The motion was adopted.

THE INDIAN ARMY (AMENDMENT) BILL.

Mr. G. R. F. Tottenham (Army Secretary) : 8ir, I move :

‘¢ That the Bill further to amend the Indian Army Act, 1911, for certain purposes,
be taken into consideration.’’ .

I am aware that amendments to the Indian Army Act are sometimes
looked upon with suspicion by Honourable Members opposite, but T can
honestly lay my hand on my heart and say that not even the most captious
pritic can find anything to eavil at in this amall Bill. At the same time,
a5 Honourable Members may find some difficulty in understanding the
Bill in its present form, I will:do my best to explain very briofly what its
three operative sections really mean. Clause 2 (a) of the Bill merely
includes among: the deductions from pay which are authorised by section
50 of the Indian Army Aect, the forfeiture of certain classes of pay. which
is awardable as a minor punishment under section 20. Under section 20,
certain officers are empowered to award certain minor punisihaents like
forfeiture of good conduct pay, ete., whereas section 50 purports to set out
a complete list of all possible legal deductions from pay and makes no
mention of the forfeitures under section 20. That is to say, this clause
sets right an anomaly which has existed in the Act for some time. C(lause
2 (D) is merely a consequential amendment, following an amendment of
the Indian Army Act made last year. By that Amending Act of last year,
section 42 of the Indian Army Act was deleted and. therefore, the refer-
ence to section 42 which has been left in this particular part of section 50
in meaningless and we are now removing it. Then, Bir, clause 3 of the
Bill also makes good an accidental omission in-last year’s Ametding Aect,
which laid down the punishments that could be awarded to warrant officers
by a district court martial. Warrant officers, as Honourable Members
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are aware, are a new class, being introduced for the first time in the
Indian Army owing to indianization, and it was always the intention that
a district court martial should be empowered to award the same punish-
ments to warrant officers of the Indian Army as is the case under the
British Army Act for British warrant officers. We, therefore, propose
to include by this clause the punishments of forfeiture of seniority and
of reprimand and severe reprimand, which are awardable under the British
Army Act to British warrant officers. Then we come to clause 4 of the
Bill, which is a little bit more elaborate. Under section 103-A of the Indian
Army Act at present, whenever, in the course of a trial by a court martial,
it appears to the court that the person charged is of unsound mind and,
conserjuently, ineapable of making his defence, or that such person com-
mitted the act alleged but was by reason of unsoundness of mind incapa-
ble of knowing the nature of the act or that it was wrong or contrary to
law, tlre court may reecord a finding accordingly and then it is possinle,
under sub-clause (3) of the existing section, to order the accused person to
be kept in custody pending a report to the (Governor General in Council.
Finally, the Governor General in Council may pass an order for his deten-
ticn in a lunatic asylum. Under sub-clause (5) of the existing section it
is also possible, when the accused person is declared to be capable of making
his defence, to call him back and have him tried. But there is at present
no provision in the Indian Army Aect corresponding to sections 474 and
475 of the Criminal Procedure Code by which the release of a lunatic can
be ovdered or by which he can be delivered to the eare of his relatives, if
it is not eonsidered necessary to bring him back to trial. Clause 4 of this
Bill adds two sub-sections to section 103-A of the Indian Army Aet which
correspona almost word for word with the provisions of &ections 474 and
475 of the Criminal Procedure Code. Sir, in the Army we do not have
many lunatics to deal with, but a case did actually arise the other day
in which a certain rifleman of the Burma Rifles went off his head and com-
mitted a petty theft. He was brought up for trial by conrt
martial and it was found that he was insane. Therefore we took the
necessary steps to get him transferred to a mental hospital. After he had
been there for some time, the mental hospital reported that he had recovered
his sanity but it was diseovered that there was no legal power under which
we could release him. We took our ecourage in both hands and ordered
hiy release although it may not have been strictly legal, and we now hope
ke is enjoying himself in the care of his family. But. Sir, in order t
avoid such an anomaly in future, we have brought forward this amendment
to the Indian Army Aect to cover a case of that kind in future. Sir, I
move.

Hr. President (The Honourable Sir Ahdur Rahim) : The question

' That the Bill further ‘n amend the Indian Army Act, 1011, for certain purpo.ﬂ,
be taken into consideration.”

The motion was adopted.

Clanses 2, 3, 4 and 1 were added to the Bill.

The Preamble and the Title were. added to the BllL
" Mir. @. R. P Tottenham : 8ir, T movo .
"'l:m the Bm be pussed.” . T L '_'}.
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Mr. President (The Honourable Sir Abdur Rehim) : The question
is :

‘¢ That the Bill be passed.’’

The motion was adopted.

TilE PROVINCIAL INSOLVENCY (AMENDMENT) BILL.

The Honourable 8ir Nripendra Bircar (Law Member) : Sir, I beg to
move :

‘‘ That the Bill further to amend the Provincial Insolvency Aet, 1020, for a certain
purpose, be taken into consideration.’’

Sir this Bill was rather over-due, and we have merely taken action
as the result of a judgment of the Madras High Court which pointed out
that tiis amendment is very necessary. Bhortly speaking, Sir, the posi-
tion s this. The scheme of both the Presidency-towns Insolvency Act and
the Provincial Insolvency Act is that once an insolvent gets his discharge,
he should not be harassed any further by such of his creditors as could
have proved their case or taken steps against him in the insolvency pro-
ceedings. Now, there is a confusion. In regard to the Presidency-towns
Insolveney Aect, there js no difficulty, and there is no conflict of judgment ;
but, as regards the Provincial Insolvency Act, the position is that there
are two judgments. According to one—which we believe is the sounder
judgment---unless the language is changed, an undesirable consequence
follows. The result is that there arises a curiously anomaloug position,
namely. that if insolvency proceedings are taken in a mufassil and not in
a Presidency-town, then, if the insolvent has six creditors, and, say, one of
them holds out and he does not come into the insolvency proceedings at
all, and he takes no steps, and proves no claim, then, if there is a compo-
gition, according to this decision—and the language of the sectinn is not
very huppy—the result of it has been that the man who purpouselessly held
out is not held to be bound by the composition, so that he ean ask for his
pound of flesh and get an advantage over the other creditors. Now, that
was never intended, and the High Court of Madras pointed out that the
Act should be amended in the way that we have done. The result of this
Bill being passed will be that the two Acts will be on exactly the same
footing, and the creditor who purposelessly does not come into the insol-
vency proceedings will gain no advantage over those who come. Sir, I
move.

Mr. President (The Honourable Sir Abdur Rahim) : Motion moved :

¢4 That the Bill further to amend the Provincinl Insolvency Aet, 1920, for a certain
purpose, be tnken i

Mr. M. Ananthasayanam Ayyangar (Madras ceded Districts and
Chittnor : Non-Muhammadan Rural) : Sir, T want to make one or two
ohservations as to how the Bill places the creditor at an enormous disad-
vantage. Under the present Act, section 33, a schadule of creditors has
to he prepared, and, until an order of discharge is made, it is open to a
creditor to have his name included in the schedule even though the debtor
mickt not have given the name or the address or have inelnded the name
of the craditor in the petition, or even if he fails to give information be-
fore the schedule of creditors is prepared. But under the Bill the time
will be limited. As soon as an order of adjudication is passed,
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months or a year is the period ordinarily given for the debtor to apply

for his discharge and till then it is open to any creditor, even though his

name might have been purposely omitted by the debtor, to come in and

have his name entered in the schedule and if the Official Receiver divides

the property among the creditors, he is also entitled to have a ratable

distribution of the property according to the amount of the debt that is
due to bLim,

Now, with respect to composition, there is no period of time fixed
within which a proposal should be made. Besides the period of six months
or a year under the Code and the original period of six months or a year
that is granted for the debtor to apply for an order of discharge may be
extended from time to time on an application to the Court. Therefore, in
practice, this time for applying for an order of discharge is extended
beyond one year. It is nearly extended to two years—by a year more.
It is open, therefore, to a creditor to come in before the end of two years
to apply to be included in the schedule so that he may have the beneiit by
way of ratable distribution of the property of the insolvent debtor. Here
no such period of limitation is fixed within which a debtor c¢ould apply for
& composition. 1 submit that in the proposal for composition the in-
valuable riglit of the creditor to come in is taken away. I submit, there-
fore, that a suitable provision should be made in order to enable the
creditor to come in. It ought not to be a one-sided Act of the insolvent
with a view to defraud any ereditor he chooses. It is open to him to make
& proposal at any time after an order of adjudication is made showing only
a few pereons as persons to whom debts are due. He may try to avoid
certain persons who may have been a little harsh on him and those per-
8ous may not have had a notice that he applied to be adjudicated an in-
solvent ¢r that an order of adjudication was passed against him, T1f this
Bill is thrown out, it will prevent them from doing so. Thercfore, I sub-
mit, that whatever might have been the suggestion of the Learned Judges
of the Madras ‘High Court, in this matter, this invaluable right of the
creditor should not be taken away. I submit, therefore, that this House
ghould not aceept this Bill.

The Honourable Sir Nripendra Sircar : Sir, my Ilonourable friend
hay given notice of no amendment. = '

Mr. M. Ananthasayanam Ayyangar : I have,

The Honourable 8ir Nripendra Sircar : The only answer which I
need give to my Honourable friend is this that if thers has been a fraud,
the ereditor has not been able to take advantage of the inso!veney pro-
ccedings heenuse his name was kept back by the debtor and he received
no notice, then nnder the present law he can challenge the composition
and have it set aside, so that there need not be any fear for that kind of
creditor. Surely, my Honourable friend has not :aid ome word as to
why a creditor who purposely does not come into the insoivency proceed-
ings should have this advantage in a provincial insolvency Court when
Jhe gets no such advantage in an insolvency under the Imsolvency Act,
nor is there any reason whatsoever for it because that gives an incentive
to-same of the creditors to try to be cleverer than others. The results of
the insolyency proceedings are nullified if some creditors get an undue
‘advantage over other creditors. I submit, therefore, that in the abscnce
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of any definite amendment, the only point which my friend has made is
completely answered by the fact that such a creditor is not put at uny
disadvantage.

Mr. President (The Honourable Sir Abdur Rahim) : The question is:

¢ That the Bill further to amend the Provincial Insolvency Act, 1920, for s certain
purpose, be taken into consideration.”’

The motion was adopted.

Clauses 2 and 1 were added to the Bill.

The Title and the Preamble were added to the Bill.
The Honourable 8ir Nripendra 8ircar : Sir, I move :
“* That the Bill be passed.’’

Mr. President (The Honourable Sir Abdur Rahim) : The question is:
‘* That the Bill be passed.’’

The motion was adopted.

THE INDIAN MOTOR VEHICLES (AMENDMENT) BILL.
The Honourable 8ir Henry Oraik (Home Member) : Sir, I beg to

move :

‘‘ That the Bill further to amend the Indian Motor Vehicles Act, 1914, for certain
purposes, be taken into consideration.”

This is a simple Bill, and I hope it will commend itself to the whole
House as a desirable measure. It deals with two poiats. The first is one
of comparatively minor importance and is somewhat technical, I will.
deal with that first.

Sub-clause (a) of clause 2 of the Bill which is marked (ddd) gives
the T.ocal Government power to make rules regulating the manner in
which and the duration for which licences may be endorsed. At present,a
Loeal Government has power to make rules regarding the suspension and
the caneellation of licences but has not power to make rules regarding the
endorsement of licences and it is proposed by this sub-clause to fill that
gap. Thv second and more important part of the Bill is that it proposes
to give Courts power to compound certain otoring offences. If the
House will compare the new clduse 16A which we propose to add to the
Act with the various sections in the Aect which prescrihs the offences, it
will be scen that we propose to make compoundable the following oftences:
Any offence under section 4 of the Act, that is, a driver of the motor
vehiele not stopping his vehicle when required to do so by a police officer
&r by a person in charge of an animal that has been frightened or when
he is mixed up.in an act. Next, we propose to make compoundable an
offence under section 8 of the Act, that is to say, failure to produce a
lieence when called upon to do so by a police officer. Next, an offence
-under scction 10 of the Aect, that is, failure to have a vehicle registered.
Next, an offence under section 18, sub-section (5) of the Act, that is,
failure of u driver to produce a licence before any authority acting under
section 18, which means a Court or a Local Government. Lastly, an offence
under section 18, sub-seetion (7) of the Aect, that ia, a driver whose
licence has been endorsed or who has been disqualified from obtaining a
licence applies for or obtains a licence without giving particulars of the
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endorsement or disqualification. All those offences we propose to make
cempoundable. The graver offences under the Motor Vehicles Act,
namely, those mentioned in sections 3, 5, 6 and 7 will not be compoundable,
We also propose to make an offence against a rule laid down by the Local
Government under the Act compoundable. Naturally, offences againat
rules are o a less serious nature than offences against the substantive see-
tions of the law. We do not propose that composition will be automatic
in every case of these comparatively minor offences. The composi-
tion will only be allowed with the permission of the Court and
the offender will not be entitled to claim composition as of right. There
may’ be mnstances where, although the offence is of a comparativeiy trivial
nature, the offender may have committed the same offence befor: and in
such cases probably composition should not be allowed, at any rate not as
a matter of course. Secondly, the sum for which the offence may be
compounded must be fixed by the Court and cannot exceed the fine which
is the maximum for the offence. The maximum fine for a first offence is
Rs. 100 and for a second offence it is Rs. 200,

There are just two other points I might mention. One is that it will
be within the discretion of the Court to dispense with the attendance of
the accused person if it thinks fit. That will prevent pecple from being
dragged into Court unnecessarily for trivial offences which they are
guite prepured to admit. Secondly, composition of an offence will rank
us a conviction, that is to say, it can be endorsed on the licence which, I
think, is a reasonable provision. That I think is all I have to say about
the Bill.

Theve is one other provision which I ought perhaps io 1mention,
namely, that we propose to give Local Governments power to make rules
regulating the procedure to be adopted by Courts when they decide that
an offence could be compounded. I do not think tlicre is anything else
that I need explain to the House.

Mr, President (The Honourable Sir Abdur Rahim) : Motion moved :

‘¢ That the Bill further to amend the Indian Motor Vehicles Act, 1914, for certain
purposes, be taken into consideration.”

Mr. Lalchand Navalrai (Sind : Non-Muhammadan Rural) : Sir, the
Honourable the Home Member said that the provisions of this Bill are
very simple. But they appear to me to be very extraordimury. When
you refer to clause 3 of the Bill, you will find that I am perfectly justified
in saying that the provisions of this Bill are very extraordinary. If I
am able to show to the House that the provisions are unusual, I hope at
least the lawyer Members of this House will consider that point from the
point of view of the principle involved therein and will then say whether
they should accede to the passing of such a measure with such a prxin-
ciple embodied therein. 1 submit that the Ilouse should properly under-
stand the Bill before giving its assent to it. For the benefit of those
Honourable Members who might not have read clause 3 of the Bill, I
will read it. It runs:

‘¢ (1) Offences punishable under this Aet (other than offences under mections
- " T 4 amd 7 and sach offences against rules made
Composition of offences. under this Act as the Local Government may, by notifi-
,eation in the local official Gueette, have declared to be non-compoundeble) shall, with
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the permission of the Court, be compoundable, either before or after the appearante
of the accused, ou payment by the accused of such sum, not the maximum
amount of fine with which the offences are made punishable by this Act, as the Court
may determine.

(2) The composition of an offence under this section shall have the effect of u
conviction of the mccused with whom the offence has been compounded.’’

Now, my difficulty is this. Under the general law or under the funda-
mental principles of general law, when a compromise is effected, that does
not mean that the guilt has been admitted. Lawyer Members of this
House will realise that under the Criminal Procedure Code, 1f any offence
bas been compounded, that means an acquittal. It leaves no stigma of
eriminality upon the person and it cannot be that a compromise would
mean punishing the man to pay as much fine as could he lavied under that
very section. Because it i8 left to the magistrate to give permission or
not for compounding an offence, it does not mean that he should impose
a fine on the person even if after he compounds the offence. Aceording to
this provision contained in the Bill, it comes to this that a man is asked to
plead guilty. After he pleads guilty, the magistrate will punish him with
fine up to the maximum limit to which he can go. Then, 1 ask what is the
use of eompounding an offence, if the man is really going to be punished.
1 cannot understand this law. I have never come across any low in which
compounding is treated as an acknowledgment of one’s guilt and fine is
imposed on the man with the result that a stain is left on the charucter of
the man, so that the next time he commits the same offence, he is treated as
an old offender and enhanced punishment is awarded to him. T do not
think this House will lend its support to a drastic law of this nature. If
the provisions of the Criminal Law Amendment Act are considered to be
such as the most harassing to the people of this country, then a Bill of the
rresent nature would amount to nothing less. If you become a party to
it next time the Government might come forward with another Bill
amending the Criminal Procedure Code to the effect that compounding
will always mean admission of guilt and also a liability to punishment
with fine to the maximum extent allowed by the Act. A Bill like this
niight be thrown on our face by the Home Member and then he may say
that there is a precedent for such a measure because the House passed
the Indian Motor Vehicles (Amendment) Act. I would, therefore, request
the House to seriously consider the position. I am sure this would ap
to the Members of the House. As I have explained it clearly, I am sure
it would also appeal to the non-lawyer Members of the House also. Would
the House itke th.nt an accused, when he eomes before a Court upon a sum-
mons and is willing to compromise and the other party alse agrces to it,
the magistrate should not allow him to enter into a compromise, except
¢n pavment of fine ! The magistrate will say : ‘* You are fined and you
are, therefore, not acquitted of guilt'’. I cannot accept a law like this.
I thought that if there were any reasons for bringing forward a measure
like this. those reasons must be found in the Statement of Objects and
Reasons attached to the Bill. But what does a perusal of the Statement
of Objects and Reasons reveal § There also T got disappointed, because it
1s & mere repetition of what is said in the clause of the Bill. Tt reads :

‘‘ The Bill seeks to give effect to this rerommendation. Tt s thought that offeness
under sections 3, 5, 8 and 7 of the Act should not be made eompoumdable, and as

Tegards offcmces against the rules made hy Local Governments under sestion 11 of the
Act. it is promgned to leave it to them to notify what auch offences are to be made

Hon-compoundable, ’’
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I can understand this. But, further on, it says :

__ '* Other offences should be made compoundable, with the permission of the Court,
either before or after the appearamce of the mceused in the Court, for a sum not
exceeding the maximum amount of fine for the offence concerned.’’

This throws no further light on what is said in the clauses of the Bill,
I 'would request the Honourable the Law Member to explain this law,
Unless the Honourable the Law Member says that this is an extraordinary
law and shows that there are valid reasons for enacting such an extra-

ordinary law, I submit that this House should not give its consent for the
passing of such a measure.

Further on, it is said, in the Statement of Objects and Reasons, that
composition should count as a conviction. I have never heard that com-
position would count as a conviction. If it is a composition amounting to
conviction, I submit you do mot call it & compromise. Call it conviction.
In such a case, it would only amount to this much that the offender will
Dbe excused from personal attendance in Court. That is the only conces-
sion to be made. That concession is allowed even under the ordinary law.
An accused is often exempted from putting in personal uppearance.
Therefore, 1 submit, that the provisions contained in this Aet are such
1hat they should not be passed light-heartedly by Honourable Members of
this House without giving serious consideration to the provisions.

Then, it is said :

‘‘ Buch composition should count as a conviction, and the driver’s licence will

‘be linble to be endorsed under sub-section (2) of section 18, Tlhe machinery for com-
position of offences is left to be governed by rulea to be made under the Aect.’’

Now, Sir, my first objection is that this Bill should not he passad, but
1 would even go further and ask leave -of the Chair to allow rue te move
an amendment with regard to the Select Committee, that this Bill be sent
to. the Select Committee and it should undergo a fresh and vevy careful
examination in view of the .peculiar nature of it. I would, therefors,
request you to give me permission to move this amendment.

Mr. Sri Prakasa (Allahabad and Jhansi Divisions : Non-Muham-
madan Rural) : Sir, I rise to support Mr. Lalchand Navalvai. The
inotor dav is a dangerous vehicle that has-come on our roads ; and any
legislation about it must be carefully considered. 1 wmay say at the
outset that:1 am a driver myself ; and, therefore, I kuow the difficulties
of driving, and I also know the difficulties of those who use the roads for
walking and eyeling and for other purposes. I hope I shall not be
aceused of imputing any motive to any one, but it seems to me that this
law is meant to facilitate the wealthy folk who own motor cars. The
Honourable the Home Member thinks that offences against sub-section (7)
of section 18 of the Original Act are only of a technical nature, and I
think, on the contrary, that those offences are serious offences and should
mot be dllowed to be compounded. The section runs : '

‘ No person whose licence has been endorsed or who has been disqualified for
obtaining a licence shall apply for, or obtain, n licenee without giving partieulars of

such ondorsement or disqualifieation.’’
There are some sections offences against which are declared to be non-
compoundable. I am referring to the original section 3 which says :

‘' No person under the age of 18 years shall drive a miotor vehicle in aay publis
place.’’



THE INDIAN MOTOR VEHICLES (AMENDMENT) BILL, 1078

Any offence against this is not compoundable _according to the
amendment now moved. Now, I want to draw the attention of this House
{o this particular section which is worked in an amazing manncr. I lknov_?'
at least two boys in my own city of Benares who, in the absence of their
purents, got licenses for driving motor ears although they were not 18.
And later on, I had to warn their parents against the danger that they
were running under the Act if their boys actually drove those cars. Boys
will be boys ; and they have actually been driving those cars in publie
places. Luckily no accidents bave so far oceurred, but I am surprised
"at the Licensing Officer who can give licences to boys when they go to
him for a licence even though they are quite obviously below 18. If the
Honourable the Home Member were to add somc sort of a sub-clause
making it an offence for a Licensing Officer to give a licence like that I
ghould be with him. My great complaint against this Government is that
in whatever it does it makes the non-official responsible and not the official.
According to sub-section (2) of section 3 of the original Act, the
parent who, in the beginning, did not even know that the boy had gone
out and taken a licence like that, is made punishable. Surely the Ilonour-
able the Home Member should find some way by which the Licensing
Officers should be made punishable for dereliction of duty and gross
carelessness. I could go on pointing to other defects in this amending
Bill but if my Honourable . friend Mr. Lalchand Navalrai’s motion is
allowed by you, then it will be possible for the Select Committee to go
mto the question. I certainly would plead with you to suspend the
Standing Order and permit that motion to be moved so that this question
may be taken into consideration more carefully. The Iouse has heen
rather excited over a most unfortunate Bill for the last so many days ;
and I will confess that many of us did not bother much about the other
Bills which were on the agenda. I will confess myself that it is only now
that I have looked into this Bill. '

I will only refer to one other section. Though I hold a couple of
legal degrees they are only academic, because I am not really a practi
lawyer. 8o, if I make some mistakes, you and my other friends here will
please excuse me. There is a section, section 5. offences against which
have heen made non-compoundable. The section runs thus :

‘‘ Whoever drives a motor vehicle in a public place recklessly or negligently or
at & speed or in a mammer which is dangerous to the public having regard to all the
circumstances of the case, ineluding the nature, condition and use of the place and
the amount of traffic it actually bas at the time or which might reasonably be expected
to be in the place, shall, on conviction, be punishable with fine which may extend to
five hundred rupees.’’

Now, what actually happens is this. Most motor drivers,—and J am
sure T can include most of the Members opposite who are so fond of law
and order—most motor drivers, if not all, contravene the rules under
which they hold their licences, and they clearly say that they take the
risk. Many of them are not licensed to drive over 15 to 25 miles an hour.
I wyself have a licence to drive only at 15 miles an hour ; but 1 scarcely
drive a car at that low epeed, because, as all drivers know, engines are
in danger of being spoiled if motors are driven at too slow a speed. Now,
I am myself a fairly nervous man and so T mever go beyond 20 or 25 miles
but most Honourable Members opposite must have enjoyed the fun of
driving at the rate of 50 or 60 miles an hour.

The Honourable 8ir Nripendra Birear : I do not drive at all.
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Mr. 8ri Prakesa : Now, Sir, this clause, as it stands, can be inter
preted to mean that if an accident happens when a car is driven at a
dangerous speed, in a crowded place, then only is the driver punishable.
If he drives at an enormous speed, when, say, he is running between
Delhi and Meerut and an accident happens, he can take shelter behind the
wording of the amending Bill, and make his offence compoundable, be-
cause he will say that he does not come within the terms of this section
because he was not driving at a speed or in a manner which is dungerous
to the public having regard to all the circumstances including the nature,
condition, ete. He will say that it was an open road wiere old men and
children are not usually found ; and if one came up and got crushed
under the wheels of his car, then he should be allowed to take advantage
of this amendment and compound the offence. Rich men can also buy
off poor people. If the Honourable the Home Member really seriously
nmeans that even in those cases the offence will not be compoundahle, then,
1 think, he should say so definitely in his Bill,

Before T close, I should like to draw the attention of the Law Mem-
her to a particular point. It is not exactly connected with this Bill, but
it seems to me rather important. You know that the Honourable the
Law Member is often quoting May’s Parliamentary P'ractice ; and when,
after we have defeated the Bill this afternoon, I find other Bills being
brought forward, T was anxious to know on what page of May's Parlia-
mentary Practice it was given that the Government should not resign
after such a thundering defeat but continue introducing other Bills. Tt
is surprising that after sustaining that defeat they still have the guinp-
tion to come before the House with many minor Bills which also are quite
dangerous in their own way. While the Criminal Law Amendment Bill
was dangerous to the public peace, this particular Bill is a positive
danger to those who use the public roads ; and I should certainly ask the
Honourable the Home Member to bring forward amendments to this Act,
if he thinks of bringing them forward at all, in such a manner that the
keeping of motors and the driving of motors may be reguluted very
strictly,

T know that the motor vehicles have come to stay, and T also know
that this civilisation, which may be described as a civilisation on whecls,
will invent other vehicles that will go faster than motors or such vehicles
as are not in vogue today. But with the coming of these dangerous
vehicles, the laws must be strengthened ; and I personally suggest strongly
that the laws should be so amended that we should have a decent set of
Licensing Officers. I personally have very little faith in the type of men
who are Licensing Officers today. They are usually police officers. Now,
it is a pity that the force, that should be loved by the people, is a foree
that is most bated. It cannot be that our people are congenitally so
perverse as to dislike a useful class of public servants without cause.
They arc our brothers and we should ordinarily like them. I know that
the dislike that we have for the ways of the police is not minded by them,
because from time to time, high officers of the Government come down and
give them ocertificates of merit. I have never yet heard of certificates of
merit being given to the London police, for the simple reason that the
whole world praises them and they are not in need of such certificates.
Now, to give police officers the right of granting licences to those who
want to drive these vehicles is very dangerouns ; and I will tell you why.
The first reason is that most of the well-to-do persons in a town always
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try (o be in the good books of the police officers ; and I know for a fact
that many licences have been given to persons who have not known driving
at all, simply because some friend of the Licensing Police Officer has
requested him to give a licence to a friend of his who after receiving the
licence learns how to drive. It should be made incumbent on the Licens-
ing Officer to examine carefully and strictly the person who is seeking &
licence before that licence is given.

The second thing is that there is another class of motor drivers,—f.l}o
lorry drivers and others—who, by ways not unfamiliar to any side of this
House, keep themselves in the good books of the police, and, therefore,
escape many wrongs that they do. I will give you an illustration out of
an experience of my own. I was going for Congress propaganda in the
interiur of a district. They brought out the usual drums and slogans and
flags, which are so anathema to the Honourable the Luw Member and to
which he referred in scathing terms in his still unfinished speech at Delhi
and which we hope will at last be finished tomorrow (Laughter)......

An Honourable Member : No ; it will not.

Mr. Sri Prakasa :..... When 1 was taken out with these drums and
slogans, which I dislike as much as the Ilonourable the Law Member—I
am sick of them—I was seated on a lorry and the flags were fastened on,
and as the lorry started, I happened to mark that the driver, instead of
using the brake, he always used the gear, bringing it from the top to the
first gear, as soon as he saw any old person or child in front. This hap-
pened about half a dozen times, when 1 got suspicious ; and I said to the
man : ‘‘ [Tave you not got a brake ! Why should you meddle with your
gear in this way 9’7 He suaid : *“ The brake is out of order : but it does
not matter : there is going to be an inspection the day after tomorrow and
I am going to get it put right tomorrow.”’ I said : ‘*‘ But I am going to
die today : what is the use of vour getting it put right tomorrow ?’’ He
said : ‘“ Do not worry. 1 sm usually taking policemen about, fre: of all
eost, and so nobody will interfere.”” My death mattered very little to
bim, though it mattered vemy much to me ; and with great anxiety I pro-
ceeded on. my journey. Now, if this is the way in which licences are to be
given, d¥ offences made compoundable to boot, then I think you had
beiter give up the system of issuing licences at all and delete all law on
th_(-. subject. But if, really, seriously, you mean to control motor and
other dangerous traffic, you ought to have a more stringent Bill than the
one before the House today.

Mr. President (The Honourable Sir Abdur Rahim) : The Chair
5 P understands the Honourable Mr. Mitchell wishes
to make a statement with regard to certain buai-
ness in his charge,

The Honourable Mr. D. G. Mitchell (Member for Industries and
Labour) : Sir, in connection with Mr. James’s motion last Friday for
the re-circulation of the Payment of Wages Bill, I said that T would con-
sult some of the Members of the House specially interested and would
decide whether to proceed with the Bill this Session or mot. Govern-
ment have considered this question, and have been influenced in their
decision by two main considerations. Firstly, the interval of time
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[Mr. D. G. Mitchell.]

elapsing sinee the publication of the Select Committee’s Report has un-
doubtedly not been sufficient to allow the interests concerned to study
carofully the important changes made by the Select Committee. Second-
ly, numerous amendments have already been proposed, and these
require detailed consideration. (Government, therefore, propose not to
proceed with the Bill till the beginning of the Budget Session.

The Assembly then adjourned till Eleven of the Clock on Tuesday,
the 17th September, 1935.
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